FORM NO. 4
: (See Rule 42)
. CENTRAL ADMINISTRATIVE TRIBUNAL
. ' GUWAHATI BENCH :
: : 5 ORDERSHEET

1. GRIGINAL APPLICATION No :

2. Transfer Application No  ; -------- /2009 in O.A. NO,~-==---mmmmmmee

3. Misc. Petition No & aeeeeeeo /2009 in O.A. NO.-=--=mmmmmemmee

4. Contempt Petition No = ~=----- /2009 %n O.A. NO.—mmcmmmmmmmmeeee
%ﬁ Review Application No -——5--—/2009 in O.A. No.----'Z/?—'-f?ﬁ C7

6. Execution Petition No e /2009 in OA NO.-==-=m e

rnion S j/\a&‘é‘,

Applicant (S)
Respondent (S) 1 --mmmmmmmmmmme e T
Advocate for the :

{Applicant (S)} '

r.N.D.Dayal, Member({A)} of Principal Bench of
is Tribunal.

Applicants are directed to serve a copy of
€ RA. No.3 of 2009 on Mrs. U. Dutta, learned

nd the Respondents in the address given in the

A. - .
,
(M.K.Lhaturvedi)

Member (A) Vice-Chairman

.

Send copies of this order to the Applicant '

- Respondent (8 7 & N, S llor 5 i K S RSy
Notes of the Registry Date Order of the Tribunal
TR we,ZJ jz;? ,;—é \ng 12.10.2009 O.A.No.1 of 2004 was disposed of on 20
/\./o( 3/ 27? é; - W< M. ay 2009 by a Division Bench consisting of
Zf:.\ M‘;\ﬁ;’\ 429 CES8C. \dV) ' onble Mr. Manoranjan Mohanty, Vice
2.2.09 P m 0o .hairman of CAT/Guwahati Bench and Honble
,Q;.,efj{d*‘)' fi«;, % o5 4y P r.N.D.Dayal, Member (A) of CAT/PB.
)y Zﬁ‘;:éi /J,,z'c;-;&’-‘ e By way of filing the present Review
L cane // 2 2l R.-y}w:ugm pplication No. 3 of 2009, the Respondents have
No [ A Z ent o &Mr ught review of the aforesaid order dated
(197' ) Lennd Lo //u: 0.05.2009.
D haveante fon /R ApEent, The aforesaid order dated 20.05.2009 was
oA/ /w c,) &;‘_;M , fg? o f”“ rawn 3.oy Hon’b'le N.D.Dayal, Membejr(A) and, in
/71: ﬁ"-’? /’ onQon 0««5}- . /—l). the said premises, records (of this R.A. and
el onnected O. A. No. 1 of 2004) be sent to Honble

—

- mm——-

R
‘m/.RI‘\d;Jé/nty) T
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m!&*ﬂﬁmaﬁa B / Phone : (0) 2620787
\ CENTRAL ADMINISTRATIVE TRIBUNAL B / Phone 1 (0) 2623803 ..
s five el STAOTY RIS, TABYR T Ex ooy 2
AW =A@ | JABALPUR BENCH, JABALPUR GRAM  :  CENTADTRE
e RS, 15919y Rifvs

ST, THSYR (.9.) - 482001
Jabalpur, November 30. 2009

k Guﬂ,n =g, L,é,nchhe Regmtrar

l{ e ~fdtS Centiral Administrative Tnbunal,

b GTGwahati Bench,
Rajgarh Road, Bhangagarh,
Guwahati-781 005 L
Tel Nos. 0361-2529294 & 2529148

Ref. RA N0.03/2009 in OA-01/2004 of Guwahati Bench.
Sir,

I have been directed to return herewi.th Part ‘A’ 'ﬁles of
Review Application N0.03/2009 and OA No01/2004 of CAT

Guwahati Bench, along with the order passed in sad RA, duly
signed by Honble Vice Chairman & Hon’ble Administrative

Member.
| Yours faithfully,
(Encls: As above) - é/&/,/_/”
| (R K Vishwakarma)
PS to Hon’ble Vice Chairman

Copy to PS to Hon’ble Shi N.D.Dayal, AM Central
Administrative Tribunal, Principal Bench, 61/35 Copernicus
Marg, New Delhi-110 001, for information w.rt. her lettet
n0.CAT/RA3/09/M(A)2009 dated 29.10. 2009



No.63/2001fJud/ F230 , 20.10.2009
To

The Principal Registrar

Central Administrative Tribunal

61/35, Coperuicus Lane
New Dethi- 110001,

Sub: R.A. No. 3/2009 {O.A. 1 of 2004)
{Union of India & Crs. -Vs- P.K. Biswas & Ors.) circulation __ rcg,

Sir,

I am directed to forward herewith a copy of the order dated
12.10.2009 passed ia R.A. 3 of 2009 urisiug oul from the Judgment and
order dated 20.05.2009 passed in O.A. 1 of 20041 by the Hon’ble Mr. M.R.
Mohanty, Vice-Chairmar. and Hon’ble Mr. N.D. Dayal, Member (A). The
aforesaid order dated 20.05.2009 was drawn by Hon’ble Mr. N.D. Dayal,
Member (A).

You are therefore, requested to kindly placed the matter before the
Hon'ble Mr. N.D. Dayal, Member (A) for perusal an order and return the
same after obtainiag comments thereon. the Hon’ble Mr. M.R. Mohanty,

Vice-Chairman has already been transferred to Jabalpur Bench hence
the matter may be send to the Jabalpur Bench at the earliest as possible.

Yours kaithfully,

Encio: As above.

N

{J.N. SHARMA)
DEPUTY REGISTRAR
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Centras A)dmmestraﬂve Tribunal | Arising out of Original App]icationv No. 01 of 2004

2 Jul 2009
k1T =AY

uwabhati Bench

iy

Review Application No. 5 /2009.

Union of India & Others_ Applicants

|

-Vs-

Respondents

Sri PXK. Biswas & Ors.
INDEX
Sl.. Particulars Annexure | Page
No. | No.
1. Review Application L 1-4
2. Affidavit 5
3. Photo copy of DOPT OM dated 09.08.1999 A 6-12
' 4. | Photo copy of DOPT OM dated 10.02.2000 B 13-16
5. | Photo copy of Original Application No: 01/04 C 17-87 |
6. | Photo copy of Hon’ble Tﬁbunal’s order dated D 88-91
20.05.2009. '
Filed by
Y &l
M.U.Ahmed
Addl. CGS.C
Central Administrative Tribunal

Guwahati Bench.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AP RS [Eet O mmw

Centras Administrative Tribunat

7 JUL 2009

mﬂﬁs-

"Guwahati Bench

A

GUWAHATI BENCH
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Review Agphcahon No.

witree, WA

of 2009
V-

Arising out of O.A.. NO. 01/2004

4,

IN THE MATTER OF : -

1.Union of India represented by
The Secretary, Ministry of Defence,
New Delhi.
2.The Controller General of Defence
Accounts, R.K.Puram, West Block-V
New Delhi-66. _
3.The Principal Controller of Defence
Accounts (Air Force), 107 Rajpur Road,
Dehradun. .
4. Controller of Defence Accounts,
Udayan Vihar, Narengi, Guwahati-17/,
S.The Director (Establishment)
Deptt. of Personal & Training,
Govt. of India,
Ministry of Personnel, Public Grievances &
Pensions, New Delhi.

Asstt. Controller -
Office 0f the CDA, Guwahatt

..Petitioner/ Respondents ~

. -Vs-
1.Shri Pulak Kr Biswas
O/ O Local Audit Officer (LAO)
Air Force, Shillong
2.Shri Himadri Bhattacharjee
0O/ 0 the PAO (ORS)
Assam Regimental Centre,Shillong-7
3.Rahima Kharfittai
0/ O the PAO (ORS)
58 GTC, Shillonmg-7
4.Smt Utpala Pramamk
0/ O the PAO (ORS)
S8 GTC, Shillong-7
S.Mrs Sanghamitra Das Choudhury
O/o the CDA Guwahati
Udayan Vihar, Narengi
Guwahati, PIN 781026.
6.Mrs Anita Das,
0/ O the PAO (ORS)
58 GTC, Shillong-7
7.Mrs Maya Sen,
0O/ 0 the ALAO,
Supply Depot, Silchar

...Opposite/ Applicant
>



-AND-

IN THE MATTER OF :

~An application under Section 22(3)(f) of

‘f

3 aifamv |
Centramdmmsstraﬁve Tnbunozl the Central Administrative Tribunal Act,
f{ &z UL 2008 1985 and Rule 17 of the Central
L R S— .  Administrative Tribunal (Procedure) Rules,

auwahati Bench {

1987 for Review of the order dated 20.5.09
passed in 0.A.01/2004 by the Homble
Tribunal.
The application of the above named éetiﬁoner/ Respondents
Most respectfully sheweth :
1. That the applicant craves to state that the Defence Accounts

Department, headed by the Controller General of Defence Accounts, is a

department under Ministry of Defence, Government of India. The

respondents in the instant review application are employees of the

Defence Accounts Department working as Senior Auditors. The

. instructions issued in relation to pay and allowances, promotion etc. by

the Department of Personnel and Training, Govt. of India are applicable
to the employees of the applicant’s orgamsatlon

2. That the fifth Central Pay Commission in its report has made
certain recommendations relating to the Assured Career Progression
(ACP) Scheme for the Central Government Civilian employees in all
Miniistries/ Department.

3. The applicant granted benefit under Assured Career
Progression (ACP) Scheme to its employees as per Condition-6 of
Annexure-1 to DOPT’s OM No.35034/1/97-Estt (D) dated 09.08.1999
and the para 16 of clarifications issued by DOPT vide O.M.No.F.No._

35034/1/97-Estt. (D) (Vol-IV) dated 10.02.2000.
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Copy of DOPT O.M. dated 09.08.1999 is annexed herewi éE .
as Annexure A and copy of the DOPT O.M. dated 10.02.2000 w .

is annexed herewith as Annexure B,

4. That challenging the decision of the Department, the
respondent filed an Original Application 01/2004 before Hon’ble CAT
Bench Guwahati. Hon’ble Tribunal vide its order dated 20.05.2009
directed the applicant of the instant Review Application to consider the
prayer of the respondent and grant the benefit under ACP Scheme. The
judgment of the Hon’ble Tribunal is based on the clarification No. (xix) of
the main feature of the Assured' Career Progression Scheme annexed at
Page 29 of the O.A which is not a part of any of the Office Memorandum

issued by the DOPT and the same is, in fact, a self drafted summary of

_ '_ -1 in features of the scheme prepared by the respondents.

Centra; Administretve Tribunal Original Application No.1/2004 submitted by the respondent
JUL 2008 is annexed herewith as Annexure-C and the order of the
\ el =t _ Honble Tribunal dated 20.05.2009 in 0.A.01/2004 is
‘ ahati Bench

7 romya—

annexed herewith as Annexure-D.
5. That para 16 of DOPT OM No. F.No.35034/1/97-Estt dated
10.02.2000 clearly stipulates that as per the scheme (Condition 6) all
promotion norms to be fulfilled for upradation uﬁder the scheme. As
such, no upgradation shall be allowed 1f an employee fails to quahfv
: ‘ departmental/ skill test prescribed for the putpose of regular promotion.
6. Accordingly, our department granted the pay scale of
Rs.6500-10500/ - to the individuals having basic pay of Rs.5500-9000/-
after qualifying the deparﬁngntal test ie SAS (Subordinate Accounts
Service) Part-I or Supervisory Accounts Examination.
7. " That this petition has been made bona fide and for proper

adjudica‘ntion of the matter.



s .
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8. ~ That if the Hon’ble Tribunal does not consider this
application and recalls the order dated 20.5.2009, the petitioners would
suffer irreparable loss and injuries which may amount to miscarriage of
justice. | | | v
- ~ In the premises aforesaid, it is thérefbre,
prayed that your Lordship would be pleased to -
‘ | - issue notice to the Opposite parties, call for the
S amTTafTen ST

Centrai Administnitive Tribunal :

\r 7 JuL 2009 }
!

‘gema’? ey T

uwahati Bench

records and after heari'ng. the parties and
perusing the records, may further be pleased to
recall the order dated 20.05.2009 passed in
0.a.01/2004 and fix the matter for hearing and
may pass such further or other order/s that
your Lordship may deem fit and proper.

-AND-

For this act of kindness your petitioner shall ever pray.



AFFIDAVIT

years son of ..M. - 8.T- Aablh...........at present working as ...

. Atpistank.... Contiantles, %mewg,w

who is one of the applicant in the present review application and

hence competent to sign this Affidavit do hereby solemnly affirm and

state that the statements made in Paragraphs 1,235,643

are true to “my knowledgé and belied, those made in paragraph

>4, being matter of mcoxﬂs, are true to my information
derived therefrom and the rest are my humble submission before this
Hon’ble Tribunal. I have not suppressed any material fact.

And 1 sign this affidavit on this 22"4 day of July, 2009

— '
Centra: Administrotive Tabunat
\' Tt RElE |
uwahati Bench R
! , _' 4
' A wﬁm‘ WX K
wref, T,
T. éabdsm. ugms

Asstt. Contreiler
Office of the CDA, Guwshat!



Government of India

A

C—ny - &Mnedma_:ﬁ_ p‘?{ “6 .‘
MO§T IMMEDIATE (Q

No3SOM/USTED) g ANMEXUEE -4

Mmrstry of Personnel, Public Grievances and- Pensrons
(Depsrtmenl of. Personnel and 1 raining)

North Block {\Lew Delhi 110001
August 9, 1999

sl !1\ i

C«'FFI('E MEMORANQUM

| Subject THE ASSURED - CAREER Pnosaessron SCHEME FOR
T THI" CFN‘mAL GOVERNMENT CIVILIAN "EMPLOYEES

y:t0-the Assured Career Progreksrou (ACP) Scheme for the Central ‘Government civilian
ees in all Mmrsmes/Departments The ACP Scheme needs to be viewed as a * Safefy Net

th the problem of genuire stagnation and hardship faced by.the’ employees due 1o lack
adequate promotional avenues. Accordingly, after careful consideration it bas been decided
'by the Government to lntrbduce the ACP Scheme recommended by the Fifth Oentral Pay
: Commrssron wrth certam modtﬁcnuons s mdicated hereunder -

MX.‘A_QW

) )
t2.1 In respect of Group ‘A’ Central servrces (’I‘echmcal/Non-Techmcal) no fmancral
‘upgrndation under the Scheme is belng proposed for the reason that'promotion in their case must
- -be earned.” Hence, it has been decided that there shall be no benefits undet.the ACP Scheme for
Group :*A’ Central services (T echmcallNon-Techmcal) Cadre Coutrolling Authorities in their
case would, however, continue to improve the promotion prospects in orgamsauons/cadres on
functronal grounds by way of orgamsational study, cadre revlew, etc. as per prescubed norms.

‘GROUP ‘B’ ‘C AN])‘D' SERVXCESIPOSTSANDISOIATED LN

3.1 TV hile in respect of these categories also promotlon shnll oonlmue to be duly eamed it is

B proposed 0. adopt the ACP Scheme in a modiﬁed form to. mitigate hardshrp in cases of acute

. stagnation cither in a cadre ot in an isolated post. - Keeping in view all:relevant factors, it has,

i therefore. been decrded to grant ﬂm__ﬁ!_r_mngigl_mm_dgﬂqm [as recommended by the Fifth
' Ceiitral Pay Commission and aiso in accordance with the Agreed Settlement dated September 11,

g 1997, (in:telation ' to Group ‘C’ and ‘D’ employess) entered into with the Staff Side of the
- National " Couiicil (JCM)] under the ACP Scheme Yo Group ‘B’, *C’ ‘and ‘D’ employees on
E completron of Q_Jv_gq_g and &mm (subject to- oondrtron no.4 in ‘Annexure-I) of regular service
‘respectively. " Isolated posis in Group ‘A’, ‘B’, ‘C’ and ‘D’ categories. which have no

promotional avenues shall also qualify for similar benefils on the pattern indicated above.’

gcrtam categories of employees such as casual employees (including those wilir: !emporary
t

atus), ad-hoc and contract employecs shall not qualify for benefits under the aforesaid Scheme.

Grant of financial upgradations under the ACP Scheme - shall however, be subject -to the
conditions mentioned i in Anng sure-I,

" 'th Central Pay Commission i its R°P°ﬂ has ‘tade certam reeommendatrons'

) ,,AOwAM7f/) | mﬁawmﬁ*a&wm}ll e

Centrai Administrative Tribunal |

'Zﬁrﬂ a : VR 0

!
| \ T@EE AN

; " Guwahati Bench _




Tkomotlomul avenues avaxlable on the basis of vacancnca Attcmpts needed to improve promotion
prospects in orgamsauons/cudres on functional grounds by way of organisatiohal study, cadre
fiews. cto 8s per prescnbed vonns should not be gwen up on the ground that the A(,P Scheme

vheme, shall continue to be grauted after due screenitg by a. regular Departnienlal Promouon
uzc.as per relevant rules/guideline.s 3 _

IR 601 .';'
1. :lhe éasw for grant of bonefitd undtsr the ACP Scheme. -

= "fgrude to ‘which -financial upgradation is to be granted. However; in'cases where DPC as per

“the ptespnbed rules is headed by the Chairman/Member of the Ur, ;Ahe Screening Comumittee
RS _jder the ACP Scheme shall, instéad, be headed by the Secretary ot‘ 1 offic
- "of theé"concerned Ministry/Department. In respect of isolated posls; the

. the DPC for promotmu to analogous gmde in that: meslry/Depanment

In ordet to prevent operation of the ACP Scheme from resultmg lnlo undue strain on the -

- administmtlve machinery, the Scieening Committee shall follow a time-schedute and meet twice
.. .in'a'financial year — preferably in the first week of Jaavery and July for advance processing of
“the cases. Accordingly, cases maturing during the first-half (April-September) of a particular
financlal year for grant of benefits undes the ACP Scheme shall be {aken up for consideration by

the'Screening Commiltee meeting in hé: first woek. of Jabusy ‘of thie. preyioys. financial ‘year.

. ptogess the cases:that would'be maturjng during the socond-hglg (October-March) of the same
. ;, financial -year: For example, ‘the Screening. Comumittee g, A

. 1999 ‘wouild process the caucs that would aftalln haturity period- Apri) 1, 1999 to
QSeptzmber 30, 1999 and the Screening Coiminittee ‘meeling in' the first week of July, | 1999 would

S prooess thc cases ‘that would mature du:lng the perlod Oclobo: 1 1999 { ';Match 31 ?JJOO

b ﬁrst Screemng Committee of the curfent financial year within alnonth fronfl.the date of issue

. of these instructions to consider the cases that have already matuted or would be wnaturing uptc

. March 31, 2000 for graat of benefits under the ACP Scheme. The next Screenuug Commmce
| shalibe consulmed as pec the time- schedule suggesled above ) :

EESY ‘ I3 :‘:' ﬁ:‘ m
L )@fﬂm«@m .:.‘@‘.?eﬂ Tt 'ahﬁ;
v o |
f 73 JUL 2009
3 e
iuwahatt Bench

Vacancy baged tegulax pxomuﬁons, as dislinct from fmancial upgradatmn under the ACP

--A depanmental Scr_eenmaf&mmm_@}h;'u_ba constimted fot the'purpose of processlng

SR 6? Tlte g_qmp_qamm of lhe Screening Commitwe shall be lhe same a8, ﬂml of the DPC
e 33,-{.prc=scnbed under the relevant Recruiiment/Service Rules for- xegulat pxomotion to the higher -

icer of equivalent rank

;. compo'sihon of the
- -Screening Comiittee (witli modification as noted above, if sequired) siml! be the same as that of

umlarly, the Screening Commitlee meetlng in the first weelh of July of any financial year shall '

o, first weelk of January, -

To make the Scheme Opuational the Cadre Comrolling Authoritles 6 all consmute the



Sapa g T T ———

In'so far as persons servmg in ‘the Indian Audit’ aud Accounts Departments are
ied, these orders issuc after cqnsultation wilh the Oomptmller and Audntor ‘General of

- . theA

Any mterpretatxon/clanficatxon of doubl 85 to the scope and meaning of the  provisions.of -
CP Scheme shall be gwen by the Dcpartment of Petsounel and Tmning (Esmbhshment-D)

:lement the Schcme keeping in view the
ﬂn theix admnmstmﬁve jurlsdicuon.

o o (KK THA)
- S 'Dwec?or(Establlshment) .'

mestnes/Depamnems of the Government of lndla ;i
résident’s Secretarial/Vice President’s Secrotariat/Prime. Mlﬂistdt's @fﬁw/
‘Supreme Court/Rejya Sabha Secretariat/Lok Sabha Scbmhridvcabinptsécretanav
PSC/CVC/C&AG/Central Aduiinisteativel Tiibunal(Principsl Bench), New Delhi
“All'dttached/subordinate offices of the Mimslry of Personnel Publlc e
Oftievances.and Pensions | .

gerelary, National Commiission for Minorities .

:Sectetary, Natlonal Commiission for Scheduled Castes/Scheduled Tribcs

%2retary, Staff Side, National Council (JCM), 13-C, Fetozeshah- Road MNew Delhx

17: . il Staff Side Metbers of the National Council (JCM) .
8.I Establishment (D) Section - 1000 coples™ ,

ST UBTTATTEn e

Centraz Adminlstrative Tribunal

f?éz JuL 2009 ;
- %&mﬁw“'a |

uwahati Bench }




e aExwRe?
CONDITIONS FOR GRANT OF BENEFITS T e
UNDER THE ACP SCHEME S

he ACP Scheme envisages mercly placement in the higher pay-scale/grant uf financial \
(through financial upgradation) only to the Government servant conceshed on personal - E

asis; and _shall, therefore, neither amount to functional/regular promotion nor would require
cation of new posts for the putpose; - -

«w The liighes; pay-scale upto which the financial upgfadat,idh under the Scheme shall be
railable will be Rs.14,300-18,300. Beyond this level, thete shall be no financial upgradation
tand higher posts shall be filled strictly on vacancy based promotions; ~

.. The financial bcncﬁ_(s under the ACP Scheme shall be- gianted from the date of
‘completion of the eligibility period -prescribed under the ACP- Scheme or from the date of .
--ﬁis{sq@ﬂdf these instructions whichever is later; e . '

4. " The first financial upgfad#ﬁo_n‘ under the ACP Scheme shall be glldwcc’l after 12 yeats
of regular service and the second upgradation after 12 years of regular service from the date of
the first financial upgradatiot subject to fulfillment of prescribed conditions. 1o other words, if

-, the first upgradation gets postponed on account .of the -employee not found fit or due to

“-idepartmental proceedings, etc. this would have consequential cffect on the sccond upgradation
5 whichyould also get deferred accordinggy; B g S '

; o 51 Two ﬂhimciél. upgfﬁdn’ﬁons ‘uhdm_ ithq ACPSchemeanheenweGovemmem service

" "career of an employee shail be counted against regular promotions .(in_cluding in-situ proruotion
and fast-track promotios availed through limited departmental co‘m’p;eutive.cxammahon) availed
from the grade in which an employce was appointed as a direct recruil. This shall mean that two

financial upgradati(ms under the ACP-Scheme shall be 'avgilablg gnly if no regular promo;}ons

during the prcscnmlil and 24 years) have been availed by an employeet; ‘ T;

- ‘employee’ has already got one Tegular _promotion, he ‘st all qualify for the Ss.elc‘onah u;.e‘.n:;:e

" ypgradation only on completion of 24 years of regular sefvice }mdar the ACP Scheme. \; f .

~*_two prior promotions on regular basis have al;egdy_bgen_recewgd ‘by an employee, no beneli
_under the ACP Scheme shall accrue to him; S L

752 Residency periods (r,.e'jgulat SQrw}ice)‘fof- grahfof b@ﬁcﬁts nnt_ler' the A(.JP Scheme shall be
counted from the grade in which an employee was appoin}gd‘gg a ‘Qi;rcgt recruit;

. .. F 6. Fulfillment. of mnormal promotion  norms (bench-mark, departmental exam'inatm.n,
" seniofity-cum-fitness in  the case of Group ‘D’ employess,” €(c.) for grant of fmanc?tl)

" upgradations, performance of such duties as are gntms}cd tothe ~.employecs together wit

| ; retention o old designations, financial upgradations as pérsonal to the incumbent for the stated

purposes and restriction of the ACP Scheme for financial and certain other benefits (House
" Building Advance, allotment of Government: accommodation, advances, etc) only without

i} conferring any privileges related to higher status (e.g. invitation 10 ceremonial functions,
’ deputation to higher posts, etc) shall be ensured for grant of bcneﬁts under the ACP Scheme;

| O [ Emmte S S counBle
A : Contrai Administrative Tribunai | * . :
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B> tiancial ' upgradation under the Scheme shall be given to the next higher grade in
: th: the existing hierarchy in a cadre/category of posts without creating new posts
putpose. However, in, case. of isolated posts; in the’ gbgence of defined hierarchical
des; financial upgradation shall be given by the. Minisiries/Departments concerned in the
miediately next higher (standard/comuion) pay-scales as indicated in Anpexure-Il which is in
eping ‘?_‘fh» Part-A of the First Schedule annexed to the Notification dated September 30, 1997
of the Ministry of Finance (Department of Expenditure). ‘For instance, incumbents of isolated .
{5°in-the pay-scale S-4, as indicated in Angexure-IL, will be eligible for the proposed two.
iy aﬁl»upgr'adanons only to the pay-scales S-5 and S-6. ‘Financial upgradation on a dynamic
basls (ie. without - having “to create posts in.the relevant ~scales of pay) has been
it xgmgnded by the‘.antl}_ Ceniral Pay Commission only for the - incumbents of isolated posts
wi clg_-hgve no avenues of promotion at all, Since financial upgradations under the Scheme -
q?al -be personal to the incumbent of the isolated post; the.same shall be'filled at its original |
* level (puy-scale) when vacated. Posts which are part of a well-defined cadre shall.not qualify for
L tﬁc ACP Scheme on ‘dynamjc’ basis. The ACP benefits in their case shall be granted
~¢l§pfp;mipg_to the existing hicrarchicel structure only; = <~ " . S
Y1 PO S ' ’ '

-8, The financial upgradation under the ACP Scheme shall be purely  personal to. the
' employee and’shall have no relevance to his seniotity position:” As such, there. shall be no
{11 . additional financial upgradation'for the senior employee on the ground that the junior employee .
| © -4« inthe grade has got higher pay-scale under the ACP Scheme; - ;)

9.' o On upgradation under the ACP Scheme, pay' of an employeg; shall be fixed under the

~ provisions ‘of FR 22(T) a(1) subject to a mi imuin financial benefit of Rs.100/- as per the
- Department of Personuel and Trainis Memorandum No.1/6/97-Pay.| mmg._@?
.+~ The financiol benefit allowed under the ACP Scheme shall be firial and no pay-fixation benefit
.- "shall accrue at the time of regular promotion i.e: posting against a-functional post in the higher

.10, " Grant of higher pay-scale under the ACP Scheme slall be: conditional 10 the fact that an
" employee; while accepting the ‘said benefit, shall be ged toitave given his unqualified

acceptance for regular promotion on occurrénice of ‘'vacancy “supgequently. In case he-refuses -

- to.accept the higher post on regular promotion subsequenily; he shall be subject to normal .
. debarment for regular promotion as prescribcd in the general instructions o this regard.
;- ~.However, as and when te accepts regular promotion thereaftet, he shall become eligible for the:
i .. pSecond-upgradation under the ACP Scheme only after he complotes the required eligibility
. upservice/period under the ACP Scheine in that higher grade subject to: the condition that the
4 . period.for which he was debarred for regular promotion’shall ot count for the purpose. For

" example,if a person has got one financial upgredation after rendering 12 years of regular service '
" .. andafter 2 years therefrom if he refuses regular promotion and is consequently dcbarred for one
‘ ~ year and subsequently he is promoted to the higher grade on regular basis.after completion of
| 15 years (12+42+1) of regular service, he shall be -eligible for, consideration for the second

: ' . ... upgradation under the ACP Scheme only after rendering ten more years in addition to twa years -

el of ‘service already rendered by him after the first financial' upgradation (2+10) in that highet
% | grade ie. after 25 years (12+2+1+10) of .regular service because the debarment period of onc
‘% 7 year cannot be taken into account towards the required 12 years of regular service in that higher

! grade;

v et p———ea s .
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"_“’xii'atte{ of 'disciplim'r)v/penal'tx P.r(_)ceedihgs, grant of 'beneﬁts"u;ndeg the‘ ,\C}
'jbe Subjcct. lo rules governing normal promotion. Such cases shall, therefote, be
er the provisions of relevant CCS(CCA) Rules, 1965 and instructions thereunder;

ﬁir The;‘propqsedj, ACP Scheme ooutémplates_mercly nl,ggmigm on personil basis in the

igher: pay-scale/grant of financinl benefits only and shall not-amount to actual/functional

on of the employees conosrned. Since orders regarding reservation in promotion are
tly in the case of regular promotion, regervation orders/roster shail not apply to the
heme which shall extend its benefits uniformly to' all eligible SC/ST employees also.

lowever, at the time of regular/functional (actual) promotion, the Cadre Controlling Authorities
hall ensure that all reservation orders are applied strietly;, - :

- Bxisling time-bound promotion schemes, including in-situ promotion scheme, in various

nistries/Departments may,. as per choice, continue to be operational for‘the concerned. -

egories of employees. However, these schemes, shall pot run concurrently. with the ACP

1. Scheme. The Administrative Mivistry/Department .- not the employees -- shall have the

l?ption in the matter to choose between the two schemes, i.e. existing, time-bound promotion

.. scheme or the ACP Schierne, for various categories of employees. However, in case of switch-
“over from the existing time-bound promotion scheme to the ACP Scheme; all stipulations (viz.

.~-fgr-promotion, redistribution-of posts, upgradation involving higher functional duties, etc) made

- tinder the former (existing) scheme would cease to0.be operative. The ACP Scheme shall have to
be adopted in ils totality; I S o

~14.. 1n case of.an emplbyeg‘dcclairedIsurp.lus in his/her brganisa_tion and in case of trans.fers~
including unilateral transfer on request, the regular service rendered by him/her in the previous

organisation shall be counted along with his/her regular service in his/her new organisation for

-the putpose of giving financial upgradation under the Scheme; and .~~~

~15..  Subject to Condition No. 4 above, in cages where the employees have already completed

24 years of regular service, with or without a promotion, the second financial upgradation under

the scheme shall be granted directly. Further, in order to rationalise unequal level of stagnation,

benefit' of surplus regular service (not taken into account for the first upgradation under-the
~ scheme) shiall be given at the subscquent stage (second) of financial upgradation under the
. - ACP Scheme as a one time measure. In other words, in respect of employees who have already
.- rendered .more than 12 years but less than 24 years of regular service, while the first finencial
.- oi-upgradation shall be granted immediately, the surplus re f::aif;Sery.ipe"bcyo\nd the first 12 years
;zl%ill‘~alsb"be counted towards the pext 12 years of regular service required for grant of the second
financial upgradation and, consequently, they shall be comsidered for the second financial
upgradation also as and when they corplete 24 years of regular service without wailing for
completion of 12 more years of regular service after the-first financial upgradation aiready

granted under the Scheme. | - : g“‘/

] B o (KK THA)
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ANNEXURE-TL. .

F.No.350; Y19T-Est(D)(VolTv) -
o . Go rernment of Iidja R ‘
Ministry of Persorn :1, Public Grievances and Pensions:
(Departme ot of Personne! and Training)

New Delhi 110001
February 10, 2000 .

Ot 1ee Memoranicuy

Subject:-assurep  capgep PROGRESSTON SC:ME 'FOR THE CENTRAL
GOVERNMENT CIV. 1 TAN EMPLOYEES - {LARIFICATIONS REGARDING

| ] /i 4'_1‘1_16 undersigned s dir', ed to jnvite refer.nice to (he Departmept6f Personnel

!X;s Tftélﬂcl:‘}g Office Memorar , um of cven numbrr dated August 9, 1 99 régarding the

S h“fe areer Progression Scheme (ACPS). Consequent upon introduction of the
cheme, ‘clun{icatmus l}av ¢ been sought by various Ministries/Departments about

certain issucs:in Connectio n with implementation of the ACPS; “The doubts raised by

vanqu§ .quurtcrs' hgvc " teen. ‘duly examincd"and point-wise clarifications - have -
accordingly. been indicat A in the Annexure., L T

27 The ACP sct eme - should -striclly ‘be  implemented in. keeping with the.
Department of Persor snel and Training™ Office Memorandum of even number dated ..
August 9, 1999 reag ‘with the aforesaid clarifications. (Annexure). Cases wheére the
ACP Scheme has ¢ Iready been implemented shall'be reviewed|rectified if the same

- arenot found to be ;,, accordance with the scheimne/clarifications.

'

3 - All Minjr nries/Departméhls may give wide circulation o these clarificatory -

insﬁructions for g k£neral ‘guidance and appropriate action.in the matter, .

' - (KK JHA)
To ‘ Dirfecfor(EsTabli_shmenf) J
1 A Ministries/Departments of the Government of India - : :
2 " xesident’s Sccretarial/Vice President’s Secretariat/Prime Minister’s -Office/
. Supreme Court/Rajya Sabha Secretariat/Lok Sabha Secretariat/Cabinet =~ .
. Secretariay UPSC/CVC/C&AG/Central Administrative Tribunal(Principal
- Bench), New Delhi o , ' _ '
All attached/subordinate offices of theMinistry of Personnel, Public .
~Gricvances and Pensions ' - S
‘Secretary, National Commission for Minorities ‘ .
Secretary, National. Commission for Scheduled Castes/Scheduled Tribes

- Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road,lﬁqw S




MOST:IMMEDIATE

MINISTRY OF DEFENGE
D(Civ.) -

 Subject: Assureq Career Progression'Scheme for the Central Govternment
'  Civilian Employees - Clarifications regarding

No.35034/1/97.Estt(D)vol ) dt10.2.2000  clarifying varioys. points :on the
application of ACP Scheme is sent herewith forinformation anqg guidance.

| S - o . " (CA. Subramanian )
{ ' - ' ST . Deputy Secretary
- 15.2.2000

GlOrg 4(Civ)(d)  DGNCC/Perse DGDE/Admn,
- AirHQrs/PC-5 DGAFMS/DG-28  DGAQA
b NHQ/CP Dte, O.F.B.Caloutta  DGQ/Admin.78 -
L R&DOP  ppR | Olo CAO, - .
- MOD 1.D.No. T1(6)/S8/D(Civ.jy o, 15.2.2000.

.Copy to:

D (Appts.); D (Fy.lly. (R&D), O (GS-li): D (@s); b (Qacy; py JCM); D (AG);
D (N-) D (Air-ll)”" DFA (AG) D (Works) " D (O-1i .

. JFA(AG) DFA(Navy) DFA(AF) DFA(Budget-Ij
| AFA(DP-l) CCA Factory, Calcuﬁa' :

OFCell, Chief Capteen Officer/QMG Br., oC Defence Security Troops Room

" No4 H Block; ‘A#iHQrs/JDPC AG/PS-3A; - AG/PS-3B; AG/Budget:
E-in-C's Br.YCSCC; E-in-C' Br. EIB; HVF Cell; Addl.D_G_O_F Kanpur; - _
DGQA/Admin-14: RS-24; Coast Guard‘HQrs/Nationai Stadium, New Delhi:
AD/DGQA(Coord); General Secretary/AIDEF, 70 Market Road, Kirkee, Pune-
411003. GeneralSénmfnm INNPWAIE A4 e . o, .



o

G

_32,—

Pomf of doubt S

Clariflcoﬂon '

B Whelher ex-servicemen who have been re-
o employcd after giving relaxation in age

and educational- qualifications prescribed
in relevant Recruxlmcnt/Scmt.c Rules for-

.| particular post as direct recruit are to be |

allowed ACP bcneﬁts on compleuon of
12/24 years of service after: re-cmp 0} ment

|in cxvnhdn post?

Yos. The ACPS is meant for the - Central
Governmint civilian. employees As such,
e.-servicemen, te—cmploycd as cxvxhan

cmployee, shall be entitled for upgradation |
under the Scheme on compleuon of 12/24

years of service after dlrcct recruitment in the

civil' cmployment; - Also such category of

persons would already be drawmg pension

on the basls of l.hcu' scmcc m lhc axmcd'

forces. .

T

An employcc gcts ﬁrst promohon atter 0

4

..'| yeats of regular service.-
- relevant

'| required- ehgnbnhly servizt is 8 years for

In terms of
Recruitment/Service Rulcs,

1o ‘be - allowcd on-

-, | completion. of 24 years of service from .
.| direct: recruilment i.c four ycars alter. the

first prosaotion or on corr pletion of 8 years

| of regular service after first promotion as.

per- lhe Rccruxlmcnt Rule., ~ . -

{ first
-Recruumenl/Scmcc Rulcs prescribe higher

Upgradatxons under thc sc.hemo are ’to Bo |

allowed. on completion of 12/24 years of

| service counted -from - direct- entry. in the

, | Government cmployment. If an.cmployee
the next promouon wh sther upgradation -

-under- ACPS s

gets first regular promonon on completion of
20 ycars of service, .he will be entitled to
sccond financial upgtadauon under ACPS on'
completion of 4 years of scrvice after. such
rcgular  promotion, though * the

length of régular scrvice m lhc grade.for next.
promouon :

1§

" | Thesefore,

.'An employ§c who Ir éy have complcted 29
| years of service shail be entitled tor two
‘'upgradalions directly along with other

employce who may have completed 24
ycars of servxcc. This would -creatc an

| anomaly in as much as § years of service

of the former would: get neutralised.
the _upgradation - could be

.| allowed nouonally from the' date of

Scrccmng Commmce

compleuon of 12/24 ycars of regular |
_scmce and actual financial benefit could
‘1'be given from the date of mecung of the -

Since ‘lhc
Scheme - can

‘application, it is not permissible to' allow
notional benefit with’ -felrospective effect.

/This would not lcad to anomalyin as-much {

as an employce havmg longer years of

.| service may get his’ pay . fixed at a

‘hightr/same slage vis:d-vis an cmploycc
having lt.sscr length of scrvu.c ‘

.-AsSurcd' Caréér Progression
have ¢ only prospective |

16..

| upgradation under ACPS.

"The rulwapt RccrmlmcnUServu,c Rules
2 | pnscnbc departmental examination/skill

‘test . for - vacancy based promotion.
However, this .nced not be insisted for

1 fails- 1o

As. per the- schche (Condition No.6), all | .

promoation notms have. to be- fullilled for
-upgradation_ under the: Schemc. As such, no
upgradation shall be ‘allowed if an. employce

qualify * dcpartmental/slull test |
|- prescribed “for lhe purpose of rcgnlar'

promotion. . N
. . -»
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— Point of doubt

. Clarification . - -

¢t oycc Wwho has complelcd 24,ycérs,

Service is to be allowed 1wo
Bradations dircctly, What will be the

ede of 'ﬁ,xa.l;'on'ot; pay of the cmployec?

The following illustration shall clarily (he .
doubt: An incumbent in the pay-scale -of
1{8.4000-6000_/: (S-7) has put in 24 years of
regular scrvice. without a regular promotion. |
The  incumbent s$hall be :allowed wo .
upgradations .. to '$-8 and- S.9, ‘His pay |
shall Girst be fixed in -8 and then in -9,

Pay fixation dircctly from. $-7 (o $-9 shull

nol be allowed.

[ 1€ special pay has becen allowed in Tieu of
| separate pay-scale, whether this should be
|-, - | wealed as promotion for the purpose of
* | ACPS and also whether the special pay is
| o be taken into-account while lixing (he

| pay under ACPS? - S

x

. . EhoGn ol N
. ! o,
| . . [REsFY Iy .iﬁ‘l"” el

»: e e . D
ATV iwv\iﬂ%f‘

“| subject to the fulGil]

Special pay allowed shall not be counied as

-promotion for the Purposc of ACPS. Also, -

the special pay drawn 'ip the lower post,-in |-
licu of a higher pay-scale shall be laken into
account. for- fixation of pay. under ACPS

Iment of the following
conditions as laid down vide Ministry of

-} Finance " Office’ Memorandum “No.6(1): .| -

E.HK(B)65) dated 25:2.1965, re-produced ‘as

‘Governnient’s - - decision :No32 under | .-
‘Appendix-8 of - FR/SR(P; -1) . (Thirtegnih

Edition):--. - :

()Thé special pay in the Jower post should
have. been' granted in lieu of separate higher
scale (i.c, special pyy granted (0 Steno-typist,
Clerk-in-chagge, cic.) et

| G)IF the special ‘pay has been drawn in ihe

lower post continuously. for a minimum
petiod. of three. years on the date of |-
‘promolion, the pay in the higher post. will be .

fixed under the normal rules, trcating ‘the

special pay as part of the basic pay. . Inother | -

cascs, the pay in lhc~lir_ne-scalg..of the higher
post. will be- fixed. under the normal rtules,
with reference (o the basic pay drawn in the,|
lower post (excluding the special pay); where

| this_reSulls in ‘drop. in émoluments _the"

difference between the pay so fixed and the
pay plus special pay drawn in the lower post .|
will be allowed in the {orm. o personal pay | -
to be absorbed In future increascs of pay.

@iii)in - both Kinds of cascs referred to in |
clause (ii) above, it should be’ certified that,
but for thc promotion, .’the: Government
servant would have continued 1o diaw the |-

special pay in'the lower post,

[
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrativé Tribunals Act, 1985)

Title of the case : : 0. A. No (D{L /2004

IS

~8ri Pulak Kr Biswas & Others Applicants.

- Varsgs -

Union of India & Others v Respondents,

S ANNEAL e Particular . P ace

il - mpplication L=

AN i Varificakbion R B

i I Copy of the Scheme dated 09,082,729, [ 2129

i Il Cxutract copy of bhe logugnad D.¢ B R

~

Gatmad VOO0 2000,

OIS YRR S

. Iy Copy of the notification da
{geries) [O7.07.2000 and affloe order dated
) 3, 2000

o Tt w e el

famed Tab - i

O, v Copy of the reprezentabion dated T4l
LD Cd 2001,

Copy of the impugned letter dated 47
why L ded 200,

py of the rapresentatlon dabad [ A5
a7 TRG L.

o
Ll LT L L)

pe
Lid
B

VT

L= YIT Copy of bthe letter dated 10.07.01 dad

1 YITI Copy of the letter dated O7,05.02 R b

L1, = Capy of the Confldential order , AF=5T7
dated 0,085,002

12. Ko Copy of the represantablon dated -
15,05, 2007

h

| LE. *1 Copy of the impugned latber dated 50
SO0 e, 00

L4, AL Copy of bhe letber dated 0L.09,99 N

15.[ ATLI Copy of the order dated 14.05.01 i T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | S
GUWAHATI BENCH: GUWAHATI

(An Application under Section 19 of the Administrative

" Tribunals Act, 1985)

| :
| , 0. A. No. _/2004
IBETWEEN

i) Shri Pulak Kr. Biswas,

0/0- Local Audit Officer (LAO)
AIR;Forée, Shillong.

2) Shri Himédri Bhattacharjee,
0/0- The PAO (ORS), |

Assam RegimentalCentre, shillong-7.

3) Rahina Kharfittal,
0/0~- The PAD (ORS)
%8 GTC, Shillong~7.

4) Smti Utpala Pramanik,
Q/0- The PAOD (ORS)
%8 GTC, Shillong-7

S~

Mrs. Sanghamitra Das Choudhury,
0/0- The CDA.
iJdayan Vihar,

Narengi, Guwahati.

&) Mrs. Anita Das,
0/0- The PAO,
58 GTC, Shillong-7.
7) Mrs. Maya Sen,
0/0- The ALAQ,
Supply Depot, Silchar.




i
1
|

Accounts Department)

’ (All are working as Senior Auditors in their

respective places shown above, under the Defence

_.Abplicants
- -AND- |
1.% The Union of India,
s Rspresentéd by the Secretary to ths'
E Government of India,Ministry of Defence,

New Delhi.
2. The Controller General,

Defence Accounts, West Biock*v, e

R.K.Puram ' o ' - K t&}ﬂ’fQ%%%%%%éiSf%iﬁiﬁ;K

New Delhi. : " ' (mhumkmﬂmg
. The Control%ek of Defencg Accounts . ) 'J\JL 1003

AIR Force, 107, Rajpur Road, Er o,

Dehradun. | ) \! ."‘ﬁﬁﬁﬁﬁﬂnwi

| 3 \\ ?%ﬁiahaﬂ3?23~’—”'*

4. The Controller of Defence Accounts v

Udayan Vihar, - '

Narengi, Guwahati.
5. The Director (Establishment)

Deptt. Of Personai and Training,

Hovt. of India,

Ministry of Personal, puﬁlic Grievances and Pensions,

New Delhi. ' ;

~—~-Respondants.

dETAILs OF THE APP| ICATION

This application is made against the impugned

orders  bearing No. AN~II/4348/S/A/ACP~VIII dated

09.04.2003 and No.AN-11/4348/SA/ACP-V dated 25.04.2001
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issued by the office of the Respondent No.3 and the

‘%) Z\JULZOUS

Office Hemorandum No.35034/1/97-Eatt (D) (Vol.IV) dated

10.02.2000 issued by ths Respondent No.S whereby the

benefit of Financial wupgradations under the Assured
Carear Progression Scheme (for short ACP Scheme) framed
by thas Govi., of India have been deniesd to the

applicants on the illegal plea of non-qualifyving the

dapartmental examination which is not a reguirement

under the Schame,

b e .
P 2. Jurisdiction of the Tribunal

The applicants declare that the subject matter of this

application is wsll within khe jurisdiction of this

Hon'ble Tribunal.

5. imitati
The applicants further declare that this application is
filed within the limitation prescribed under section-21
of the Aadministrative Tribunals Act, 1985,

4. Facts of the Case. ’ _ "

4.1 That the applicants are the citizens of India and as

|

|

| . , 1 _ . ‘ .

i such they are entitled to all bthe rights, protections
| ~ .

|

; and privileges as guaranteed undse the Constitution of

iﬁdii« . _ . .'

4.2 That the grisvances and interest of all the applimantﬁ
stated in this application being common and the reliefs

zought for are also common, thé applicants pray for

» P A
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4(5¥(a) - of Lhe

{Procedurs) RPulss.

the post of Senior

P oMo Lon.

appointment and datez of promotion are Indicatsd below;

Thair

parmission wof  this Hon'ble Tribunal

Cantral

L9835,

recruites Auditors  on different  dates

Apuditors az per

raspelllve

Goministrative

dates af

Lhis

Loy move

Capplication dointly in o a singls application undsr Seo

Tribunal

That the applicants were initially appointed as directh

tnder s

respondant degcartment and subsequantly were cromobed Lo

normal  avenussz of

initial

Mama of applicants

Date of initial

Appolnbment

Cate of

a5 Sr.oauditors.,

- 1
Rromobioen

LR KL BLEwas

fapolicanoMo, L)

A N R

YLL0d L LEET

L

fe

L.HLBhatbachar Jee

Capplicant No.,23

L IRATIN

1.0, ey

TLRLKharflittal

{dpplicant Mo, 50

L 1l L9272

LD LBEE

dlEmbl, UoPramanlihk

{mpplicant No,4)

Q)04 L3RS

(5oMes LS. 0as Chaudhury

applicant Mo.S)Y

~.Mrs.anita Cas

{appllcant Mo.é)

Jors L Mava Sen

(applicant MNo, 7

SR LG 17 )

4.4 That pursuant to

cantral  Pay

COmmMLSs Lon,

Lhe recommendations of  the Fifth

- Lhe

Govarimeaent  of

[ l'\clﬁ 1. &,

Ministry of Personal. Public Griavancas and pansions,

Twear bmant of

parzonnel and Tralning vide its OFfics

HRTS PUTRI~eR AeRToT |

Centrai Administretive Tribunal

!
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WMmmrandum No;£5034/1f97w63tt (D) dated SR, 1999
' intﬁoducad QNe  Assyraeg Carasr Progression (for short

ACR ) Srheme mak irg provisions for financial upgradation

af  the Central Government civilian emplovesz on

wompletion of 1o Years and 24 vaars of @rvics as g

”ﬁafety‘n@t’ in order to provide ralisf AQainst  the

hardships caussd Lo Such smplovess due to ﬁtagnation"

A5 DaEr the zgid scheme, the central Goveramant civilian

20 loyeas who o pot

g2l any reqular Promotion duse to
SRagnation or the. categories of gmployvess for whiom

Ehere is ng Lromotional AVENLIEs, sych enployess will be

Wranted twn fFinancial Ubdradations o completion of 1o

Years and 24 vears {(subject - tno condibions) of regular

Lhair servics

BE L DE during the 2NLire tenure of

"

CCopy of the Schems dated 0%, 08, 1999 IS annexedd

hereto as Annexure*l.}

4.5 That the applicants having been promoted ance Lo tha

Grade of §p, Auditors aubg&quently G0k stagnated and

did not “e8b any further promotion ynder the regular

romotional avanues. as such, thay wars antitled to Get

sRcond financial upgradation under Lhe ;afmr®$aid RGP

seheme  on completion of their 24

YRAars of  regular

BRVICS, The  respesctive dates aon which Lhay Cgmmlgt@d

Ehedr 24 vears of regular service and got entitled for

RO e financial'Uwgradation are indicated below: -

/f Centrai Administratheg Tribunal

2 JUL 2008

N uwahati Banch
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Date af |
_ . 4 Y completion of 24
Nama of the applicants vBArs af Saryvice

1) P.K. Biswas (Aeplicant no.1), L7.11.1997 ]

2T H. Bhattacharj@@ (Applicant no .o C5.06., 2000

. Kharfittai (Amplicant NG L35 léalll. 1998

A Smei. . Pramanih(&pplicant oL 4 13,04, 1997

50 Mr@.S.Oa@ChGudhury(ﬁpplicantno“5) 0

LLO7 . 1999
SY MPS. Anita [vas (Gpplicant 0L 6 ) L1911, 1997

T, Mava Sen lapplicant no.7y 2003, 1995

AN

~i
=
-
i

A
'
]

As provided under the ACP scheme, the applicants

At

were dus for second financial upgradation as shown-
APOVE  sinca Lhay  have completed their 24 v@ars of

Fegular  sarvices under the rEspondants  and aAttained:

@ligibility thereof, w.e.f. the date of Introduction of

Lhe Acpk Schems i,g. from 09,08, 1999,

4.6 That it is stated that following the intrwducnimngmf

the ACP sScheme in 1999, the applicants approached the

Faspondents for‘grantﬂo? BAODNG financial‘umgradaﬁian

Lo them in tarms of the provisions of Lhe Acp Sixhams

since  they had  basn stagnating in the post of S,

gl bor For & long time,

4.7 That thereafter, the  Respondent 0.5, Deptt.  of

Parsonal and Training. Gove, of India, in PERPINSE Lo

certaln queries made by somae Miniatrims/Demartm@nt“

&,

iz3ued some clarificatimn'r@garding Implemantation o f

ACPR Scheme under  jte Impugned Q,M.No.ﬁzﬁzd/L/?7*

3

14

EE(D I {Vol, VY dated LOLO2.2000. In the Sald .M, the
olarifications Jiven interalia undep LMo le agains

condition No.e of Lhe acp Scheme, runs as ol lows-
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X

A5 - par  bthe Scheme {Cmndiﬁion No.ed, all
Lromotion NG rms have £ b fulfiliad for
upsiradation under thes Szhame . A5 suoh 1o
upgradation shall be allowed if an amplovee fails
to qualify departmental /=zkill ﬁeﬁt prazceibed for

the purpose of ragular promotion’’

It is pasrtinent to mention haere that the

Above clarification i

]

A misconstruchion . and
misinterpreatation of Lhe Condition Mo.a of bha &cCp

schema and contrary Eo the provisions of bhe scheme for

173

4”_ \ tha  reasons ' stated in later paragraphs of this
|
{ Applicatian,

} {Extract copy of the impugned G.M dated L, Q2 2000

is annsxed hereto as Annexure-II.) _—

4.8 That’rﬁlying on the impugned clarifications auoted in
para @, 7 @bmv@. Lhe réammndwnt MOLZ 1.8. Controller
mansral  of  Defance accounbs aventually iﬁﬁU@d N
dapartmantal nwtificabimﬁ bagaring Mo. illegible dated
D707 T000, clroulated by Che Respondent Mo.3 wide his
offics QPdﬁP.NDWEE dated 09,08.2000 whereby the same

wontention L.e. gualifving the departmental swaminstion

: WCP - Socheme  was  held to be a criteria For tha  Se,
i Agditors  and thuys just  mohosd  the contention ot
Hagpondsnt M. in the mosh mechanical MACNAS T

oy

(Copy  of the fotification dated O7.07.2000 and

Gffilce order datad 09082000 ars  annaxed herebo’

A8 annexure- IT1I Series.)

! B JUL 2008 7

)
i far the purposs of sscond Financial wpgradation under
a

A4

.
(
]
]
§
N
i :
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'
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s
i .
{
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Following TRe  impugnsd clarifications staled

“That

above the applicants sibemi L had repreasantations

agitating against this imposition of  rider i@,

departmantal /fskill  test for the purpose of granting

benafil under ACP Scheme which iz im fact ROt redgquired

und@r'th@ schame excepl in case o f ﬁruub et amnploveas
anly as mentioned under Caondltion Mo.s& ogbtﬁ@ Schsme .
ne such representation submitbted by the éﬁplimaﬁt Mo . L
SN LD 040001 Is enclosed herewibh as an illustration.
(Copy of the representalbion cda L LS., 2001 is

Af ' ANnsxad hareto as Annexure-1v. )

4.10 That in reply to the represantation of applicant Mo, 1

£

ot
[

A . aforesaid. the Respondent Mg, 3 refarring
i .
impugnad 0.1 dated 10, ﬂﬁ;mvmv stated in para 4.7 abowvs
J i and  acting on the ﬂlarificathmﬂ,therﬁmf COMMUNLCA bad
P i '
{ ' _ vide his  impugred lstter Nm,ﬁNﬂIIi%ﬁdSﬁgmfﬂ<P ¥ dated
23.04.2000 that the individualz who have not aualifiad
in the departmental axaminabiong namely SR Part T/Shs
Fart II or axamipation for Supsrvizor (Accounts) In
Achdil b lon Lo completion of 24 vears r%ﬁular. arvice ebo.
- shall not be @Ligibl@ for Fimamoial upgradation under

tha ACPR Schemes .,

CRopy of  bhe impugnad latbar datsd 25,04, 2001 iz

Annexad herato as Annexure-v. )

4.11 That the spplicant No.l thareafter submitted another
e re bmntdrxun O 08,07 L2000 agialst the impugn@d

lettar dated 25.04,2000 aforesaid reiterating  his
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‘ar for financial Tpgradation under ACP Scheme but

“above vide his letter No. AN/II/4548/SQ/QCPWV dated
10.07.2001 and rejected his claim.
(Copy of the represantation dated 02.07.2001 and

letter dated 10.07.2001 are .annexed hareto as

Annexure-vVI and VII resoéctivelv.)

4,12 That. thereafter vidé leatter M. aN/TI/115/8UP/4/02-1
dated 07.0%.2002 iszued by the Raespondent No.Z ons
.departmantal examination for the posts of Suparvisor
(Acocounts) in Defence Accounts Department was held on

27.04.2002 in an arbitrary manner. In the said letter

dated 07.03.2002, it was menticned that gecond .

financial upgradafion under ACP  Scheme :wbuld be
available only to ﬁucﬁ candidates who aualify in the
abové skated examination subject to other coﬁditioms
mentionsd in-the D.0.P.T'5 instructions on the subject,
which i3 contrary to the mroviaigngﬁmf the ACP Schema.
The examlnation was h@ld‘withmut haQing proper appraval
of the ¢ & AG of India or the ruia making authority
L.a. Government of India. The applicants howesvar Jdid
Not  appear 1n  the said emamiqgtimn ‘sinw@ it was
understandably meant for the vacancy based r@gula}
pramotions to the post of Supervisér (dccounts) only.
4and it was contrary to the provisions of ACP Scheme.
(Copy of the. latter dated 07.03.2002 is annexed

hereto as_énnexureQVIII.) -

the Respondent No.3 aqain replied on the same line as

| e e ittt o v p——— a0 o’ e e ect am
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hat on the basis of the dapartm@ntal examination hald

On 29.04.2002_as stat@dfabove, 133 nos. of directly

Auditors, and wére grant@d sSRCONd fiﬁancial upgfadation
in the next higher 8cale of Rs. 5500~9000/~(n0w5revi$ed
to  Rs.6500-10,500,-) under the acp Scheme  vide
Confidential . order  No, QN{IQ/7?7/Prom/Supvr; dated
£8.05.2002 issued by the ‘Respondent No.4q,

(Copy of the Confidential order dated 28.05,2002

is annexed as Annexure-Ix. )

No.2 on 15.03.2003 against the departmenta) examination
held on 29.04.2002 and the subsaequent upgradation of
133 3p, Auditors. 1n reply the;Respondent'No,S vide his
imougned  letter No.AN~II/4343/S/9/ACP~VIII5 dated
9/10.04.2003 informed that as the applicant: did not
appear  in  the. departmenta] 8xamination ~ held oh
29.04.2002, he ig noﬁ[ entitled for grant of second
financial UDgradation under acp Scheme. |
- (Copy of répresentation dated 15.03.2003 ang
impugned letter dated 9/10.04.2003 are  annexaed
hereto as AnNnexure-x and X1 respectively. )
That having failed tq Qet any considerations in his
favour, the applicant No.j 90t one Lawyer’s Notice
issuadvon 16.06.2003 on respondent No.2,3 and Secretary

to the Govt. of India, Ministry of Personnel , Public

arievance and Pensicn, boeT, - calling upon the
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re&ﬁandént NoLice F%fPlVEFQ Lo'wrmtmct the Lawfy) right

of the apwlicant in d92Lbting the bmnwf¢t wf RUP  Schama
iﬁtrbdu&éd bv‘thevﬁovt. af India under e diff@r@nf
fmrovisimﬁs OF law. The Respondaent No. 3 vidg his ranly -
dated 17.07. 2003 against Lhe saidg Motica rej@mt@dith@

claim of i BAoplicant ungepr tha same cant@ntimns As

ﬁtat@d in the Rreceding paras .,

Tﬁat Lhe Anplicantsg MOSE humb 1y bag to 5tate that for
Wranting financial UPGradation under acp Scheme, only
'Qllowing’thimgg ars rEQULrad;
{a) The OFfFficial MuUst have Eomplated o YEArs of
. .
F@eiy] ar 3@rvice for First upqrada LLidit and <4 vears
wf m@FV]'q Frar 2na upgradatiwm; iF b has not Tl
ANY regular mrmmmtidn»
(L) re 2uh Official has got OB regular mrmmmtiﬁn

\

then he will be %11@1 ble fop lat upurad@ tion after

Lomelaetion 5? <4 years of FBrvice, ang

(2 One SCree viwq Committes CONSLL by Lgd For thig
Durpose shall ABIBEE Ll ﬁuitability OF the
Candidate £, @rant of banstit under aop S heme |

A8 regards the assa,

BEMENt by the saraening
Cmmmitt@@, thea pParticular Daramat@rﬁ have alsg by
#pelt oyt clear]y under papra 20viiYy of the laettapr

No.mN/KIfllOS4ﬁ&CP dabad QL.09. 1999 of  Lhe Respondent

NoOL2Z which rUNsS as Fallows: -
Ta(vii)- “FULfillment of normal promotion narms for
Rromotions T rom ONE  grade tn the other A8 Pepy

extent orderg i.a, analysiyg of ACRs  fop lasg =
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i} Guwahati Bench
veéars in r@apect'bffﬁrmﬁg G’ amp Loy

;o 1
By T )
/

and acrs
~for  1zst fiv ¥BArE  in respect of Erous  p
:mnlwyaeﬁg'thﬁir iﬁt@grity, Beniority cum fikbnass

CAase of Eroup o @mwlmvwﬁﬁ, dL%ClDllﬂdPV penal by

S W g

Proceedings A% par the RProvisions pof Ces (CCan

O Lo

&

Rules 1965 ar, SEE88  btheir Fitness. ar

Dtherwize A3 obse Brvac by the LRC, shall  ba

fNsUrad fop drant of Finanmial U gradation Undae

*y

the acp ZCheme
This hasz AQAain bean <lﬂr1f1md Under papa 4.2 of

Ehe  wgiqy latber dated o 09, 1399, which g uuotzﬁ

A2 The ﬂcrwening CommiLtas will SCrutinize Lhe

relevant B@rviceg records, MCR doss

s
-
a

¥ DA disciplinaryﬁw@nalty Rroceedings if Ay,

e, minut&ly Lo aszess Ll fitnesg Protherwise
QF . arn enployves foe gﬁant Qf Finahmial Te
Wradation, ©

It is Pertinent  tp MENLion hapra Chia & nowhere in

Ehe  above Audkbadg élarifiaatimn% the r@qu]r@ment i f

uualifying deﬂartm@ntalfﬁkill kst havw. bé@n

Mentinnay for Grant of finaﬂcial R gradation.

(Copy of Ehe letrar dated QL.09, 1999 is ANnNaxad

farato as Annexura-XII")

4. 17 That e Fazponden.t NOLE by his ularificatign N bha
mat b L his impugied Latbar datead by o

oy o
; % "
o hat e w g KM

(&mnexur@~[[) imposaed AT Aacdditiona) e I.a,

<L TE, n ; | .
SR P Cr e . Qu?



gradation under

“which

| ce
RE

tast TOTr

B, Tﬁ 2009

ﬂ%wf} EHETirir !
shati Bench i

ﬁemartmenﬂalfﬁkill ﬂTP“*Oﬁ—~£+ﬂaﬂélﬁ1 'uQ

the ACP Schems making a clear departure

from the scheme and violating the provisionas thersto

evantually created illegal impedimants. on  the

matter., Tha contention of the Respondsnt Mo, aforessaid

1g bassed on his wmisconstruction and misinterpretation

of “ondltlnn Mo.& of the ACP Scheme wherein it bas been

ﬂmmgifiaallv mentionad . Lhat aualifying in  the

dapartmantal  sxamination, banchmark, senlority-cum-

fitness etc. are required for Groug O smplovess. But

this has been misconstrusdimisinterprated by Respondent

Mo, and has baen wrongly and illegally given @f fact in

case of the applicants LIn the instant caze also who are

not Groug D saplovess.,

That while all other Central Govi. Departments bhave

implewantad the ACPS in case of their emnployses without

asking Tor any departmantal examination/skill Test, it

im only in the respondent department that an adl itonal

reaauirement of such test have bassn tmposed in wubber

viglation of ths provisions of the =zcheme. [t is

ralevant  to mention here that in the Office of the
Aaoocountant Gensral (ARED, M@qhalx;? & amplovess have
brsan <51r*;§nbe9<:i gwmocond financial up gradation uoder /ACPS
w.a.f the date of tﬁ@ir completion of 24 ysard reqular .

sarvice without any departmental sxamination/test vide

arder No.R97 dated 14.03.2001.

{Copy of the order dated 14.03.2001 is annexed

hareto as Annexure-XIII. )

13
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the Brovigiong of 1dﬁpgr

ment gl s'umhuatlon,tﬂnt

are  meant fop YAZANCY baﬁﬁd ragular RPromotions

Only  proca aszad Ehrough nurmal DPC., which I8 not this

CASE In casa of aces . Th@ financial MR dradation under
ACPS has ng relat Jon with Vacancy

5

nor 1t i Rrocessedg
Lhrough Normal coyrse L.a. Opc

« Py

But immwaition of a
rider in the Fform

o f prarﬁmantal mﬂamlnatlunftﬂﬁt'fmr

ACPS by tha ra8spondaent d@partm@nt and that hi without
e APRroval and authoritv of  Goy YErnment amounts to pot

ONly the viola on af the se “heme byt totally frustrates

the v@ry SRirit of such an inm@ntiVEMbased Schems which

hag not bean dons by aother Cantral Govt, d@martm@nts.

'

4.20 That by framing the aep Tcheme the  Gove, has

LNt radyced a statutory provision of financial
Hedradation for Lhe 200 loyses wWhe are SLagnated due b

101 availabiliby OF  regylar Promotion and as such it

3]

M bacoms 4 condition of FRrvice, By Lhe Fagpondent

department . by th@ir Simplas Bracutive order has

BUperseaded  the dictats of g statute, which iz ot
Lermissible Ungea law, and A5 such it js arbitrary,

Unjust, unfair, malatide, ill@gal,_and OPPOsad Lo law,

4121 That the applicants most

humb Ly ke Lo aubmit Lhat due

) nonwcomsid@ratian\ for. garant 2Ff  second Financial

MRdradation gndes e RCPS ., the applicants hawves b@@n

Facing Areat  financial lossas Finding e Dhhar

;ﬂlt@rnativa, t e dnnllsanra Are approaching thisg

Hon'ble Tribunal for Rrotection of Eheir rights Al
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intarests apg it is a fit case for rhe Honble Tribunal

to interfara With anpd PBrotect bhe rights ang interaest

of the awglicant@, dir@mting Eha "espondents i arant

Financial U gradation tp the applicants under the acp

Scheme w.g_ ¢ their respective dates  on which thay

Comeleted o4 YRArs of rEQular sarvice with all

Consequsntial benefits imcluding Arrear ate,

4.22 That this application i3 mads bonafide and  far the

CAUSE of Etiog,

For that, the Govt, of India framed rules under the ACPR

woheme which Brovides that the civilian amplovess of

Lhe Cantral GOV, departments Wha o nNot  get any

Lromotion through their NOrmal AVENIEE duea

to

Btagnation Or those  whe dQ. ot have any  narmal
mrmmqtimﬁal' aAvenuss shall b@‘PQiVﬂh Ewo '?inaﬁcial L
gradationﬁ in - their whols Lgnure  of s@rvice on
wcombletion of 12 vears and 24 ymears of ragular ﬁ@rvi¢%;

5.2 fFoar that, the acplicants in Ehe  instant CABE hgvea
wemplated  thajp 24 y@afﬁ af  regular

Bervice in the

PERsnondaent deparbmant and a8 suynh théey have Acoired z

valuable right for Eheir second financial R dradation

in o terms of ke RCR Siohens

5.3 rFar that., all the departments including phe uffice of
Lhe C& ag of Irndia have bm@n»«granting Finanmial-'up

dradatinag to Lhalpr EMLLoyees w. a, f Ehe data of Ltuz i p

% .
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‘completion of 12 years and 24 years. of regular service
“in terms of the ACP Scheme without any departmental

@examination/test.

For that, the respondent department has imposed the
passing of departmentai examination/test as a pre-
condition for granting financial up gradations to it’s

employees under the ACP Scheme which is contrary to the

provisions of the Scheme.

For that, the dénial of}granting gecond finéhcial up
gradation to these abplicants by the regpondent
department on the ground of hON*qualifyinQ the
departmental examination/test is sup@rfluous,‘illegal,
arbitrary, malafide, 'uhjU$t, unfair, capricfous and

contrary to the provisions of the scheme .
j

5.6 For that, the respondentidepartment by imposingia rider
of departmental @xaminaéion/test as a requiéite for
financial up gradations has violated the statutory
provision under the Scheme by a simple ex@cutibe order
and that too without any proper approval or agthority
of the Government which;is imparmissibie ani bad 1in
law. |

For that, the provisions}mada undef the ACP SCHQme-are

.
~

| the conditions of service framed by the rule makihg
authority which cannot bé altarad or superseded by any
individual depértment of’@overnmant;‘ o

5.8 Fbr that, due to_nonwgranting of second financial up

g}adation to the applicants which they are legitimately
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entitled Lo, the applicants have been suffering qgreat

financial losses,

For that., the applicants have stbmitted r@pr@aentaﬁimng
Lime and again and aven ot Lawyar's Motice é@rvad an
the raspondents for grant of th@ir sa2ond up gradation
oL m, f the date of their complaetion of 324 VERNE Qf
wégular service bub denied illegally in spite of clear
Rrovisions under the acPk Scheme.

For nhgt‘ Ehe paﬁﬁiﬁg of departmental examination/test
@Lc. are the pre-requisites for vacancy based regular
promotions and nok far financial A ?QPadatimnﬁv
{axcenting for Group D amployvess only ) under tha &ce
Seheme which is an independsnt schema Introduced as a
maasure of szafety-nat for stagnating emplovees and as
such intermingl ing of the same strikes at the very root
af tha ACP Schems and frustrates the whols purpose of

the Sohame

i ¢. Details of remedies exhausted.

! c _
E ’ That the applicants state that Lthey have exhausted all
' ; ' .

{ 3 Ca e e .
the remedies avallable to them including aven serving

of Lawyer’s nokice on the respondents and there is no

other altarnative and efficacious remady than to file

Lhis application.

7. Matters not previously filed or pending with anv other -

‘ .
The applicants further declare that Lhey had  not

mraviously filed any application, Welt Petition or Suit
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;3@fﬁr@ arty Court or o any obhar adthority ar any obher

Banch of the Tribunal regarding the subiecht matter of
this. " application nar  any  such application,  wWrit

Patition or Suit is peanding befors any of tham.

Relief(s) sguaht for:

Under tha facts and clrocumstances statbed

a3
or
&
P
&
[a g
i
<
il
.
ot
oF
&

applicants humbly prays Ehat Your Lordshipz be pleasad
byoadmit this application, call for the records of Lt

and is3sue notice to the respondsnts beo show  zan

-

A Lo why the reélisfis) sought for in this application

hall not ke granted and on cErusal of the racopr and

aftter hsaring bhe partiss on the cause or Tauses bhat

may be  shown, be pleased £n0 drant  the following

raliafisy

8.1 That the impugned ordér Mo AN T/ 404875 /A N0 p-yIT

datsd (RREI o I Bl aTa Tt and Mo AN T T A4 B4/ S o -y o b

i

-

H3.04.2001 and bhe O M. N0, 35024/ 1 /97 -Eatt (DY (vl Tvh

clatad 10,02, 2000 izsged bry Lhe Respondents

i

e declarad

tllegal and quashed,

8.2 That the respondents be dirascted o arant  the

3
|
i
|
N
‘ financial wup gradation to the applicants under the aop
|

Dioheme w.oa. f their respective dates of completion of 24

YEANS  ragular  service with  arrear and  all  other

congeauential service benefits without any departmantal

@xaminabion/teshs

.
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Any  other reliaf(s) to which the applicants are

antitled as the Han'ble Tribunal may deem fit  and

Lroper.

wff‘i . QtdeﬁqﬁujuﬂMi@ﬂQEL

During pendency of this application, the applicants

pray for the following relisf: -

That the Hon'ble Tribunal be pleased to direct the
respondents that the pendency of this application zhall
nat ke a bar for the respondents for consideration of
the case of the applicants and providing relief to them

43 prayed far,

q---.---.--»u-'.-.--'qnnuutnnnc.-atq--nu--w-..

This application is-filed thrbugh advocates.

Partj@“]ﬁﬂs of the I.Pp 0

T. P, 0. Mo, :
Cate of Issue 2

Issuad from - ,aaﬁr‘“‘--—;-%r__;m‘
Payvable at : Centra) Administrative Ty nal

¥ 2 W 2009

uwahati Bench

Li ¢ losure

Mg glvan in the 1ndes.
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VERIFICATION

1, Shri Pulak Kumar Blawaa, 'g/o-Late N.K. Bis was, aged

bout B3 years, pb@sently working as Senior Audltor in the ;
ffice of Local Audit office, Air Faorce, shillong., one of

the applicants in the instant appllca ion, duly authorized

by the other applicants to verlfy the statements made in
this application and to sign this verification. Accordingly,

1 declare that the statemant5;mada in paragraph 1 to 4 and 6

to 12 are true to my knowledqe and those: made in parégraph‘S
are true to my 18gal advice which 1 balieve tLO b@ true. I ,F

have not syppressed any material fact.

and 1 sign this verification on this the 4th day of

January, =2004.
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therefore, been decided 1o grant fyo »

—3 . —21 -

Government of Indig

~ Ministry of Persannel, Public Grievances and-Pensions

(Depastment of Personpef and Training}

‘Norths Block, New Dethi 110003
.+ % August .9, 1999

Accordingly, after careful consideration it has been decided

s_'ion"with’ certain modifications s indicated hereunder:- -. -

case would, however, continue 1o improve the promotion prospects in organisations/cadres on
functional ounds by way of organisational study, cadre review, otc. as per prescribed norms.

i

CRYPOSTS AND1s0LATED |
o 3 et :

31 fWhile in respect of thege cdtégorieq a,llso' proﬁbtiqn‘ sﬁall conunue to be duly earned, it is

proposed to. adopt the ACP Scheme in g modified form to mitigate hardship in cases of acute

. Stagnation cither in a cadre of in an isolated post, - Keeping in ‘gigvg.ql'l_:_j_lb‘glevanl'factors,_'it has,

3,

80ons (88 recommended by the Fifh
Central Pay Commission and also in accordance with the Agreed Settioment dated Sepiember 11,

.--531997‘i:g§n;_r§1.gﬁon ‘to Group ‘C’ and ‘D’ etployecs) entered into with the Staff Side of the

- National” Cotncil (ICM)] under the ACP Scheme o Group ‘B’; 'C’ and ‘D’ employees on
‘comp, etion of 12 years and 24 years (subject to-condition no.4 in Annexure-I) of regular service

~'respectively. - "Isolated,posl's’in Group ‘A’, ‘B, ¢ and ‘D’ categories. which have no
promotional avenues shall also qualify for similar benefits on the pattern indicated above.

Certain categories of employees such as casual employees (including those wilh -temporary

status), ad-hoc and contract employees shall not qualify for benefits under the aforesaid Scheme.

Grant of financial upgradations under the ACP Scheme shall, however, be subject to- the

conditions mentioned in asssure-I,
conditions =l

AT ,/. - < Cemramdmin!strmfvol'ﬁbuna_l -
B 7‘7 9 o .

¢ uwahati Bench

by .'the. __Govemmet_lt to introdupe'lh_e ACP Scheme-mcommende‘d by the Fifth' Central Pay

N MOST IMMEDIATE % o
No3s34ug7.Estp) - - Anmixure_

L

. ‘ ‘
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] eilgibillty service counted for regular promotion in termms of relevant Recmiunent/Servlce Rules.

i 1 4 lntroduction of the ACP Scheme should, however, in no case nffect the normal (regular)
‘ promoﬂonal avenues available on the basis of vacancies. Attempts needed to imjrove promotion
© prospects in orgamsauons/eadres on functional grounds by way of organisatiohal study, cadre

“teviews, etc as per prescribed norns should not be gtven up on lhe ground lhat the ACP Scheme
has been mtroduced o .

Sclieme, shall continue to be granted after due screenidg by a regulat' Departnienlal Promouon

3 N S. Vacancy based regular promotions, as dislinct from financial* upgradatmn under the ACP
| ! i | {ﬂ ‘Committee'as per relevant mles/guidelines

. i A depanmental Scr_een
the eases for grant of bonefits under the ACP Scheme

.\,\\’

: - ‘Regulor Service' for the purpose of the ACP Scheme shall be mtupreted to mean the .

pittee shnll be oonstituted for lhe 'purpose of pxocessing

/. RS 6? ¢ The ;mnp_qsmm of lhe Screening Committee shall be the same 88, thal of the DPC
{7 oprescribed under the relevant Recruitment/Service -Rules . for. xegular ptomotion 1o the higher -
© o Cgrade”to which financial upgradation is to be granted However, in cases where DPC as pet
~ithy ptescnbed rules is headed by the Chairman/Member of theUr the Scroemnu Committee

- - 7iinder the ACP Scheme shall, instéad, be headed by the Secretary ot;' fY§Hicer of equivalent rank
" of the 'concerned Ministry/Department. In respect of isolated poss;

. the DPC for promonon to analogous grade in that- meslry/Depamnent

.' ;‘r.,

' administretive machinery, the Screening Commitice shall follow a time-schedule and meet twice

.. in‘afinancial year — preferably in the first week of Jaavary and July for advance processing of
- {the cases. Accordingly, cases raturing during the first-half (April-September) of a particular
«; fingncial year for grant of benefits under the ACP Schemo shall. be taken up for consideration by

the"Screening Committee meeting in 7ths:fisat woek.of ‘Jahiin ‘of thie preyioys financial year.
F Similarly, the Screening Committee meeting in the first week. of July of any finaacial year shall

he compo'sitlon of the
- -Screening Committee (withi modification as noted above, if required) shall be lhe same as that of

" In oxdet to prevent operation of the ACP Scheme from resultmg lnio undue strain on the -

- process the cascs: that would: be- maturjng during the second hglf (OQtober-March) of the.same

. 1999 ‘Wouild process the casés that would attain maturity durlng the - period. Aprll 1, 1999 to
iR .September 30, 1999 and the Screening Committee meeling in’ the ﬁretWeek of luly, | 1999 would
" e prooess tbe cases that would mature durlng the perlod Oclober 1 1999 to Mareh 31 2000

T e,

., financial -year: For example, ‘the Screening: Commiltee. meeting An_.gxe first weel of January, -

' ’: _ To make the Schome opuetlonal the Cadte Controlling Authoriues 8 ll consutule the.

| first Screening Committee of the current financlal year within a month fronf.the dete of issue
o ' . of these instructions to consider the cases that have already mamted or would be maturing uple

March 31, 2000 for grant of benefits under the ACP Scheme.’ The next Screenmg Commmee
shall be consulmed as per the time- schedule soggested above.

3ﬁeﬁser

CentraxAdmmbtmﬁvombunal

T woas |
\ ,

‘Guwahati Bench

wodl



cpa- o
. WY

5o A

f

Y 'nismesll)eparnnents are advxsed to explore. the possibxllty of effecung savings.so as
»'lmmise the additional financial commitment that introduchon of the ACP Scheme may -

l ) . iThe ‘ACP Scheme shall become: operational. from the date of issue of this Office
y o:andum ‘ : -

3 In 80 fnr a5 persons servmg in ‘the Indian Audit and Aooounts Deparlments are
fon Tmed these orders issuc after consultation with the Oomptmller and Auditor- General of
Adi L

“. .'0\' A:NJ),
p A ey

L lﬂh Lenttal Pay Commission in pamgteph 52 15 of lts Report has also separately .
commended . 'a‘ “Dynamic Assured Career Progression. Mochanism™ for different streams of
It sibeen decided that the said recommendation may.be consideted separately by the
frative Mmistxy concerned in consultation *with the Department of Personnel and

.- ; Aand;f-he Department of Expenditure,

- Any mtetpretatxon/clanficatxon of doubl ‘88 to the scope and meaning of (he  provisions.of
. the ACP Scheme shall be given by the Department ot' Personnel and Training (Esmbhshment-D)

i 1;12,: ! 5' ‘ \ i

"-'-M‘l,msmes/Depanmentn may give wide circulauon to these instmcuons for guldance

' i.7of ‘all:goncerned and also take immediats steps to- im;;lement n\e Schenie. kespiag in view the

’ # Lgroundssituauon obtammg in scmms/cadres/ posts within theix adtmmstmtlve junsdictxon.
) I : . S
Hindl version would follow.

-“-7»i}3 (KK, IHA)
SRR bircctor(l’:‘stablishmem) ,

s ; AlLMxmstries/Depamnents of the Govemmentof Indla T
: 2.’ : Pré%ident’s Secretariat/Vice President’s Secretariat/Prime: Mh’ﬂstex's mfﬂce/
"~ 'Supreme-Court/Rajya Sabia Secretariat/Lok Sabha Semmtiiﬂcabinpt’suretanat/
SUPSC/CVC/C&AG/Central Adtnmlsuahvel'l’ﬁbnn'ql'(l’tinclpdl Bench), N ew, Delhi -
Ali‘attached/subordinate offices.of the Mlmstry of Personnel, Publlc i
GneVances and Pensions v - ¢ :
cqielaxy ‘National Commission for Minorities . :
ecretary, National Commission for Scheduled Castes/Scheduled Tilbes .
63 ¥ oretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road, New Delhi
;. i Staff Side Members of the National Council JCM) .-~ ,
e . . ‘

Estabhshment (D) Section - 1000 coples’

i

j mm SEERETIT | { ol

Contra Adinistrathvo ¥‘:amwa%
i’ S 2 JUL 2008 -
‘ uwahat: Bench
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- CONDITIONS FOR 6RANT OF BENEFIYS T
5:‘?_:’ . B

. UNDER THE ACP SCHEME -
1 * . The ACP Scheme envisages mercly placement in the higher pay-scale/grant uf financial

fF . basis and shall, therefore, neither amount to functional/regular promotion nor would require
'] crggtion.of new posts for the purpose; - oo

2 ; The h"ighest_ pay?scalc upto which the financial upgrkadat_idn under the Scheme shall be
available will be Rs.14,300-18,300. Beyond this level, there shall be no financial upgradation

én_d higher posts shall be filled strictly on vacancy based promotions;

B éo " The financial benefils under the ACP Scheme shall be granted from the -date of
-.comy

o _'-_i'ssu‘e:"df”tl'x_‘ese instructions whichever is later;

4, The first financial upgradation under the ACP Scheme shall be allowed after 12 years
~of regular service and the second upgradation after 12 yearsof regular service from the date of

the first financial upgradationsubject to fulfillment of prescribed conditions. In other words, if
:.the first upgradation gets postponed on account.of the -employee not found fit or due to

. ;. which yould also get deferred accordingly; -

+.departmental proceedings, efc. this would have consequential effect on the second upgradation

51 ;I";vo fin'imci;il‘ upgfﬁdntions under the ACPSchemc ln;,‘g‘,'l,gg entire. Government service

* “career of an employee shall be counted against regular.promotions. (including in-situ promotion

and fast-track promotion availed through limited departmental competitive examination) availed
from the grade in which an employee was appointed as a direct recruit. This shall mean that two
financial upgradations under the ACP-Scheme shall be dvailable only Mgula}r promolt;ons
“during_the proscribed periods (12 and 24 ycars) have been availed by an employee. 1f an
- "?mﬁgﬁ' has already got one regular promotion, be shall qualify for the second financial

" upgradation only on completion of 24 years of regular sefvice under the ACP Scheme. In case

. ‘two prior promotions on regular basis have all_'egdy been received by an emplqyge, no benefit
" -under the ACP Scheme shall accrue to him; e e e

52 Residency' periods (gég’ular, service) fof graxit of béﬁe,fits under the ACP Scheme shall be
counted from the grade in which an employeo was appoin_ited‘q.sl 2 ditect recruit;

6, - Fulﬁllfncnt.‘of normal . promotion  norms- (bexx_;?,mg:rlll;;r't departmental exam'inauo'n,
~ seniofity-cum-fitness in_ the case of Group ‘D’ employees,etc.) for grant of fxnanc'x?l
"upgradations, performance of such dutiés as are entrusted to”the employees together with
«xetention ¢f old designations, financial upgradations as pérsonal to the incumbent for the statzd

Building Advance, allotment of Government. accommodation, “udvances, etc) only without
‘|- conferring any privileges related to higher status (e.g. invitation to ceremonial functions,
deputation to higher posts, ctc) shall be ensured for grant of benefits under the ACP Scheme;

* ] . . e 'QS/. !
| e et s,
} Centrai Administrativo Tribunal | ;
! -/“ | } . v< : t. . ‘ .>
" f. 2 JUL 2009
%mra% =Tads
auwahati Bench

—

‘ benefits (through financial upgradation) only to the Government servant concethed on personal -

pletion of the eligibility period -prescribed under the ACP: Scheme or from the date of .

“ purposes and restriction of the ACP Scheme for financial and ‘certain other benefits (House-
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Prdancs with the existing bieracchy in a cadre/category of posts without creating new posts
Jthe. putpose. However, in case of isolated posis; in the-ghsence of defined hicrarchical

fimediatcly next higher (standarsl/conunon) pay-scales as indicated in Anpexure-If which Is in
Jeeping with Part-A of the First Schedule annexed to the Notification dated September 30, 1997

Ko tsin the pay-scale S-4, as indicated in Angexure-II, wil] be eligible for the proposed two
i nancial upgradations only to the pay-scales S-5 and S-6. Financial upgradation on a dynamic
'k asig_ (le. without - having to create posts in.the relevant scales of pay) has been
4 ecommended by the Fifth Ceniral Pay Commission only for the - incumbents of isolated posts

' §§)¢_!: (pay-scale) when vacated. Posts which are past of a well-defined cadre shall.not qualify for
F.~ the ACP Scheme on ‘dynamic’ basis. "The ACP bene ! :
o ;’Fqnfp,‘tmipglto the existing hierarchicel structure only;

y 8 i The ﬁflancial upgradation under the ACP Scheme shall be: purely personal to. the
v'_-‘emplo'yee and’shall have no relevance to his seniotity position.” As such, there. shall be no

R i'!.i‘ti,{éfsfﬁde has got higher pay-scale under the ACP Scheme; - *

9. On upgradation under the ACP Scheme, pay of an employee shall be fixed under the
' provisions of FR 22(I) a(1) subject to a minimum financial benefit of Rs.100/- as per the
.. Department of Personnel and Training Office Memorandum randum No.1/6/97-Pay.} dmmgﬂg
~+.+' 7 The financial benefit allowed under the' ACP Schome shall be final and no pay-fixation beneiit
- shall accrue at the time of regular promotion i.e; posting against a-functional post in the higher

. grade; ‘ R ' -

" employee; while accepting the ‘said ‘benefit, shall be deemed to. have ¢ i
acceptance for regular promotion on occurrence of vacancy ‘subsecuently. In. case he. refuses

- to.accept the " higher post on regular promotion subsequently;, ko shall be subject to normal .

. debarment for regular promotion as prescribed in the general instructions in this regard.

However, as and when he accepls_regular promotion thercafter, he shall become eligible for the.

zsecond - upgradation under the ACP Scheme only after he completes the required eligibility
service/period under the ACP Schewne in that higher grade subject to: the condition that the

N i ., period.for which he was dcb arred fdi'reg\xln'x Aprdmoﬁon"sﬁh!ifihgiflmpnt'_for'the purpose. For

- andaafter 2 years therefrom if be refuses regular promotion and is consequently debarred for one
* year and subsequently he is promoted to the higher grade on regular basis after completion of
+. 15 years (12+42+1) of regular service, he shall be eligible for. consideration for the second

, of service already rendered by him after the first financial upgradation (2+10) in that highe:
}' %' grade ie. after 25 years (1242+1+10) of regular service because the debumment period of cne
. % ' year caanot be taken into account towards the required 12 years of regular service in that higler
| _grade; '

14

» .

! ’ .

Centra; Administraiivo Tribunal

| 1 U 2009
. e ‘w\ TEE Tads

2Miwminannt Rancrh 1___.

| 7’ fos ncial upgradation under the Scheme shall be given to the next higher grade in
it Tinancial upgradation shall be given by the MinistricsMepartments concerned in the

it the Miniistry of Finance (Department of Expenditire). ‘For instance, incumbents of isolated .

£ ‘Which have no avenues of promotion at all. Since financial upgradations under the . Scheme -
g ball- be personal to the incumbent of the isolated post, the samie shall be'filled at its original ’

fiis in their case shall be granted

additional financial upgradation‘for the senior employee on the ground that the junior employee .

.10, " ‘Grant of higher pay-scale under the ACP Scheme stiall be conditional to he fact that an
Solg j. e et - 1

- 1 - example, if a person has got one financial upgredation after rendering 12 years of regular service '
! e
|
|

ol ’ upgradation under the ACP Scheme only after rendering ten more years in addition to tws: years -

A

42.
A
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‘ In the statter of 'disciplihnry/pehahx proceedings, grant of benefits under the ACH
e shall be subject to rules governing normal promoti

Ate on.. Such cases shall, therefore, be
Jteguluted under the provisions of relevant CCS(CCA) Rules, 1965 and instryctions thereunder;
12 The proposed ACP Scheme contemplates merely placement on personal basis in the
& higher pay-scale/grant of finuncinl benefits only and shall not-amount to actual/functional
JF . promotion of the employees concerned. Since orders regarding resérvition in promotion are
F “applicable only in the case of regular promotion, reservation orders/roster shall not apply to the
fF ACP Scheme which shall extend its benefits uniformly to all eligible SC/ST employees also.
iowever, at the time of regular/functional (actual) promotion, the Cadre Controlling Authorities
shall ensre that all reservation orders are applied strictly; SRR '

 Bxisting time-bound promotion schemes,

inicluding in-situ promotion scheme, in various
inigtries/Departments may,. as per  choice,

continue to be .operational for'the concerned.
_ ategories of employees. However, these schemes, shall not run concurrently. with the ACP
) ,.Séhpme'. The Administrative Ministry/Department .-~ not the employees -« shall have the
option in (he matter to choose between the two 8chemes, ‘i.e. existing time-bound promotion
.- cheme or the ACP Scherne, for various categories .of employees. .However, in case of switch-
. over from the existing time-bound promotion scheme to the ACP Scheme, all stipulations (viz.
i A5 . forpromiotion, redistribution of posts, upgradation involving higher functional duties, etc) made
. tinder the former (existing) stheme would cease to-be operative. The ACP Scheme shall have to

be adopted in its totality; ' c " : o

- 14.. 1n case of.an emplbyeg_dccléred'sur;_)_lus in his/her organisation and in case of trans.fers'
| inctitding unilateral transfer on request, the regular service rendered by him/her in thcf previous
; organisation shall be counted along with his/her regular service in his/her new organisation for

:the purpose of giving financial upgradation under thp Scheme; and

15.  Subject to Condition No. 4 above, in cases where the employees ha}'e already 'qomplated
24 years of regular service, with or without a promotion, the second financial upgradauon-uqder
the scheme shall be granted directly. Further, in order to rationalise unequal level f)f Stagnation,
benefit of surplus regular service (not taken into account for the first upgradation under-the
.. scheme) shall be given at the subsequent stage (second) of financial upgradation under the
. " ACP Scheme s a one time measure. In other words, in respect of employces who have alreaf!y
" icndered'.more than 12 years but less than 24 years of rpg;';lg; servico, while the first finencial

ypgradation shall be granted immediately, the ‘surp us regular seryice beyond the first 12 years
‘:‘g&nﬂso*be counted towards the next 12 years of regular service tequired for grant of the second
financial upgradation and, consequently, they shall be cqnside:ca fqr lhc; second t:xpancml
upgradatien also as and when they coraplete 24 years of regular service _wnthout wailing for
completioni of 12 more years of regular service afler th_e; first financial upgradation already
granied.under the Scheme. Co s

T . Director(Establishment),

BRI

2 VT e |
Centramdmmkmasm?g:&ma, well-

1
q
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ANNEXURE S 7
~ STANDARD/COMMON PAY-SCALES

b Part-A of th Fm_esbsﬂ_dmmim.ﬂnm.tmw
m;m_emm ﬁgﬁﬂmm dated Septewber 30, 1997

ERE memuﬂ;amamwmwmw&m
SNo. |  Revised pay-scales (Rs)
I 51 -58-2660-6 —
1 §2 |7610-60-3150-65-3540 o
3,83 | - 2650-65-3300-70-4000
& | S4 | ﬁ““ﬁ‘ﬁb‘-‘ism““‘"
| ST BTSSR0 |
56 3300-85-4900
T ST 4000-100-6000
g, 55 25001257000
R 5000-150-8000
0, S0 5500-175-9000
TR §500-200-10500
TS | 7450-225-11500
1514 7500-250-12000
S5 §000-375-13500
S A9 | 10000-315-15200
SO 1% ] §H T3000-375-16500
B 1.7 | 823 ZOW'
8. | 52 "W

[
N
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m N FEATURES OF T URED CAREER PROGRESSION SCHEME

* The main features of the'.Assured Career Progression Scheme are:-

(i)  Ttis financial upgmdafion, not promotion.

(i) - It has no relation with vacancies,

(ii)  Normal (Regulnr) promotion on the basis of wacancies will confinue
to be granted as per relevant rules, when vacancies in higher
grade arise, ’

, -

(iv) | Cadre Review will not cease.

\J

() The benefit is on personal basis. :

(M) Two ﬁmincial upgradations u‘rider the ACP Scheme sﬁall be
' awailable on completion of 12 years .and 24 Years of reqular
service respectively, " ' o

(vl) If the first upgradation gets posfpdned on account of the
employee not found fit die to Departmental proceedings etc. +his
would have consequential effect on the second upgradations,

. (vii) If an employee has already got ane regular promation, he shall
'\> qualify for the first financial upgradation on completion of 24
years of regular service under the ACF Scheme. Tn case two prior
promotions on regular basis have already been received by an

employee, no financial benefit under the scheme shall accrue to

- him. ‘ _ ‘ o :
V/{x) - Departmental Screening Committees (same as DPCs) to process //

(%)  Screening to be held twice a year - .J’@m and Jul in advance. First
| screening to be done within one month of the issue of the order
P for cases maturing upto 31 March 2000,

(xi) Scheme to be operational we.f. 09 Aug 99. /

28 -5 ¢
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(xil) Upgradation to be given to the next higher grade in accordanze
with existing hierarchy in the Cadre. In case of isolated posts
where there is no hierarchy, upgradation should be given in the

next higher scale as per standard pay scales recommended by
Fifth CPC. ' |

(xiii) On financial upgradation, the concerned employee will continue to
retain old designation and perform such duties as entrusted to
the employee.

(xiv) The ACP.Scheme will be restricted to financial and certain other
" benefits like House Building Adwance, Allotment of Government
Accommodation, Adwances etc. only. This will not confer any
privilege related to higher status e.g. deputation to higher posts
etfc, o - :

(xv) On upgradation under ACP Scheme, pay of an employee shall be

.. fixed under the provisions of FR 22(I)(a)(1) subject to a minimum .
finaricial benefit of Rs.100. The financial benefit allowed under
the ACP Scheme shall be final and no fixation benefit will acerue
at the time of regular promotion. :

(xvi) In the matter of. bisciplinury Penalty proceedings, grant of
" benefits under the ACP Scheme will be subject to rules governing
normal promotion. '

e ~ (xvii) Orders regarding reservation in promotion are not applicable to
ACP Scheme. -

(xviii) Existing Inh Situ Prometion Scheme will not. run cancurrently with
the ACP Scheme.

(xix) In cases where employees have already completed 24 years of
reqular_service with or without a promotion, gecond financia

upgradation under the Scheme shall be granted directly.

Y —
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- ANNEXURE-TT

ENo350: 4/157-Esuyvoltv) ©
' Go rernment nf India -

- Ministry of Persopn :L, Public Grievances ang Pensions.

(Departie ot of Personng! and Training)

New Delhi 110001
February 10,2000 . -

Ot ree Memoranzm

 Subject:-assured  capggp - PROGRESSION sc'12ME FOR THE CENTRAL S
. GOVERNMENT c1v. 1 14N EMPLOVEES - {LARIFICATIONS REGARDING ‘

| o / .T{le undersigned is dir, 4oq {0 invite referr.nce to
' and Training Office Memorar , jum of even number dated’
P’ Assured Carecr Progression Scheme (ACPS). Con ‘
Schc.r_ne_, clurIQCHUOHS lfav e been sought by various Min,istries/_Departments about ~

August 9, 1999 reaq ‘with the aforesaid clarifications (Aanexure).” Cases where the
ACP Scheme has ¢ lready been implemented shall be reviewedrectified if the same
- arenot found to be ), accordance with the schemefclarifications, :

’

3 All Mini nries/Departmé‘nls may give wide circulation to (hese clarificatory RS

iﬂs?‘“CFiOHS forg Fncral guidance and appropriate action in the matter,

: | 4, - Hindi rersion would foll;)w. ‘ | . ‘ .
S o o (kKJHAY
‘ Divnecfor(Establi‘shmenf) &

To
1 : .
2 2xesident’s Sccretarial/Vice President’s Secretariat/Prime Mibnistcr’s ‘Office/ -

. Minislrics/Departmenls of the Government of India
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All attached/subordinate offices of the'Ministry of Personnel, Public .
- Gricvances and Pensions - I

‘Secretary, National Commiission for Minorities . ,

Secretary, National .Commission for Scheduled Cagtcs/SchedngﬂJﬂhQs,-‘__ — _
- - Secretary, Staff Side, National Council (JCM), 13-C, Feroze '@ﬁﬂ}iﬁw;ﬁg@% e ey

_ Delhi S o Centra: ftrministretose Tribunal |
; : All Staff Side Members of the National Council (C™m) = o .
( ‘ 8 Establishment (D) Section - 1000 copies- o

- » o b g [f

~oa

=
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. \\
, ~ MOST IMMEDIATE
MINISTRY OF DEFENCE L
~ DCivl) '

" Subject: Assured Career Progression'Scheme for the Central Govternment
C  Civilian Employees.- Clarifications regarding

in continuation .of Ministry of -Defence [.D.note No.11(6)/98/D(Civ.l)
1dt.12.8.99 "'on the above subject, a copy.‘of Ministry of Personnel,. Public
Grievances and Pensions, ‘Department of Personnel and Training's :OM.
No.35034/1/97-Estt(D)(Vol IV) dt.10.2.2000 clarifylng various . points :on the
application of ACP Scheme is sent herewith forinformation and guidance.

(C.A. Subramanian )
~ Deputy Secretary
- 15.2.2000

G/Org 4(Civ)(d) DGNCC/Pers® DGDE/Admn.
- ArHQrs/PC-5 . DGAFMS/DG-2B  DGAQA
NHQ/CP Dte. O.FB.Calcuta DGQ/Admin-78 . °
R&D/DOP - DPR ' - Olo CAOQ. -
MOD 1.D.No.11(6)/98/D(Civ.]) dt.15.2.2000.

.Copy to:

D (Appts.); D (Fy.Il, D (R&D), D (GS-I); D (S); B (Q&C); D(JCM); D (AG): -
D(N-) D(Air-l) DFA(AG) - D (Works) D (O-l) .

 TheCGDA 'AliCDAs AllSr.Dy.DADS, The DGADS;. The Asstt. Audit
Officers(Defence Services)  Kirkee, Kanpur; Bangalore - o
And Allahabad. The Director of Accounts (Postal) APS Section Nagpur-

440001.

| IFA(AG) DFA(Navy) DFA(AF) - DFA(Budget-ll
' ' AFA(DP-l) CCA Factory, Calcutta” . o ‘
OFCell, Chief Capteen Officer/QMG Br., OC Defence Security Troop$ R_@dm
o -~ No.4 H Block; Air HQrs/\JDPC AG/PS-3A; - AG/PS-3B; - AG/Budget;
‘ E-in-C's Br/CSCC; E-in-C' Br. EIB; HVF Cell; Addl.DGOF Kanpur; -

, DGQA/Admin-14; RS-24; Coast Guard HQrs/National Stadium, New Delhi; o
1 - AD/DGQA(Coord); General Secretary/AIDEF,70.Market Road, Kirkee, PU"W
- ‘ . anre INPWAIES ARMA /e v e ' 7 S
: 411003. General Secratary \”’::3}"3 ﬁ.di‘““w
S5
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- ;i’oiht of doubff

" Clapification .

Viiéther ex-servicemen who have becn re-
¢mployed after giving: relaxation in age
and, educational- qualifications presctibed
in relevant Recriitment/Service Rules for

allowed ACP benefits on completion of
. |:12/24 years of service after Te-empio} ment
. |/in civilian post? L L

.particular’ post as direct recruit are lo be- ‘

| forces. " -

Yes. The ACPS is meant for the-Centra
Grveinment civilian® employees. As such,
e -servicemen, -te-cmployed | as - civilian | -
craployee, shall be entitied for upgradation |.
under the Scheme on, completion of 12/24-
years of setvice after-dircct recruitment in the
civil’ cmployment; * Also, such category of |
persons would afready -be- drawing pension |-
on the basis of thicir $crvice in- the armed

a

“T An'employee gets first promotion after "0
.."| yeats of - regular. service.- In terms of
.| relevant  Recruitment/Service  ~Rules,
1 required -eligibility servizt is:8 years for
: | the next’ promotion, whither upgradation
*+ | under- ACPS is. to 'be - allowed on-

-, | direct recruitment ic four years afler the

| service counted “from - direct - entry- in ‘the
| Govermnment cmployment. If an .cmployee

" .| completion. of 24 years of service. from .

Upgradaiions. uhdci-'t,hcﬁchexﬂo are to be ' L
alfowed on completion'of 12/24 years of

gets first regular promotion on completion of
20 years of service, ho will be entitled to
sccond finuncial upgradation under "ACPS on
completion of 4 years of scrvice ‘after. such

P b | first protaotion or on coix pletion of 8 years . first  rcgular _ promotion, though - .the
g .7 | of regular service after Jirst promotion as .Recruitment/Scrvice Rulcs prescribe higher
| " | per the Recruitment Rulc.:., 77 .| lengthi of regular scrvice i the grade. for next.
f: b S e e | promotion. e ; J

: 15, | An employce Who i ay have complcted 29
P 1 yeass of .service shal be entitled tor two

A - 1'upgradaiions directly alang’ With other
employce who may have completed 24
ycars of service. This_would -crealc an
| anomaly in as rauch as 5 yeass of service

_' | Thesefore, the upgradation - coutd  be
.| allowed’ -notionally [rom the - date “of.

" | service and aciual financial benefit could

Screening Commiltce. -

-application, it is not permissible 10 allow

of the former would: ‘get neutralised..
“higher/same  slage vissd-vis an cmployee

Sink:g ' the “Assured ,Cafcc_r _Progression
Scheme - can  have:: only  piospective |

notional benefit with'.retrospective effect.
This would not lead to anomaly!in as-much
as an employee having -longer yeats of
service may -get  his’ pay.. fixed at a

. .

completion  of 12/24 ycars of. regular |

"be given from the date of mecting of the |’

having lesser length. of scrvice.

| I a  piescribe  départmental, examination/skill

However, this .nced not be. insisted for
| 'upgradation under ACPS.

1 16.. The rblcvaplgRcéfuilfngnil&qwicc' Rules |
“test for- vacancy based promotion.,

1 gails- G0 qualify * departmental/skill . tést 1

As- per the: scheme (Condition No.6), all | -
promation norms ‘have. to be" fu{ﬁlled for |-
-upgradation under {he:Scheme. As such, no
upgradation shall be ‘allowed if ant employce

| prescribed “for the  purpose . of Tegular

promotion.

~ » .

llle




Point of .doubt _

. Clarification -

mployw who has compleled 24 ycarb
cservice is to be allowed two
liupgtadations dircctly. What will be the

de of fixation of pay of thé cmployee?

The following illustration shall Llarify the
doubl: An incumbent in the pay-scale -of
Rs.4000-6000/- (S-7) hes put in 24 years of

regular service. without a regular promotion. -
The incumbent shall be -allowed (wo.
upgradations i.c. to 'S-8.and S-9. 'His pay |
shall first be fixed in S-8 and then in -9,

Pay fixation dircctly from S-7 lo S-9 shail
not be allowed.

‘ 10 special pay has been allowed in licu of

i} scparale pay-scalc, whether this should be

“lreated as promolion for the purposc of

| ACPS and also whether the special pay is

10 be taken into-account whnle uxmg the
,pay under ACPS" ‘

Special pay allowed shall not be counted as
-promotion for the purposc of ACPS. Also,
the special pay drawn in the lower post,in |’

licu of a higher pay-scale shall be taken into
account. for fixation of pay under ACPS

| subject to the fulfiliment of the following

condxtlons as laid down vide Ministry of
Finance Office’ Memorandum No.6(1)
E. lll(B)GS) dated 25.2.1965, re-produccd ‘as

‘Governnicnt’s - - decision -No.32  under | -
Appendnx—ﬂ of FR/SR(Parl-l) (l'hlrteqnlh K

Edmon) -

(i)Theé special pay in lhc lowcr post should

have been granted in lieu of separate higher

scale (i.c. special pay granted (o Sleno-lyplsl
Clcrk~1n-chargc, clc. )

| (u)lf the spccml pay has been drawn in the

lower posi coptinuously. for a minimum
period. of three years 'on ,the date -of

‘promotion, the pay in the hlghcr post.will be |

fixed under (he normal rules, treating the

special pay as ‘p.m of the basic pay.. In other {

cascs, the pay in the lime-scale.of the higher
post. will be- fixed. under the normal rules,

with reference 1o the basic pay drawn in the .|
“lower post (Lxcludmg the special pay); whire
.| this results in drop. in -¢émoluments the.

difference between the pay so fixed and the

pay plus special p.ny drawn in the Jower post |-

will be allowced in the form. of personal pay
to be absorbcd In »l'ulurc incrcuscs of pay.

(iii)In - both Kinds of cases referred toin |

clausc (u) above, it should be’ certified that,
but for the p;omouon, the  Government

servanl would have continucd to diaw lhc_ :

special pay in ‘the lowcr posl

Téq':‘Tav TR STEERTUT
\fe’hu (J’ As.(ﬁ'\ s«.ﬁt&v’?@?&“ﬁb&ﬂa

puiam

Sl
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THE CO‘JTROLLLR OF DEFEJCE ACCOUNTS (AIR FORCE)
(PRAJPUR ROAD,DEHRADUi-243001 (UP)

OFFICE ORDER NO., 22' DATED 9-8~2000 A/\m&xmz&-jz_‘ (Su@

‘

.8 THE ACP SCHEME FOR CENTRAL GOVERNNEWTACIVILIAN
EMPLOYEES CLARIFICATIO:IS RuGARDING .

TR W SO ML BT L TR Y T ! P AP R RN ST TEY R Y

o ' . C.G, D.A. New Delhi letter No, AN/XI/
{ACP dated 7-7-2000 1is.reproduced as an Annexure to this
(:3-0ffice Order for information guidance and necessary
“,ion“; N CA

\“-“ o ' .;H-'.' u ' .'(‘ GL\A JJ—

.

( P.L.NEGI ):
DY c.D. A. \ADMIN)

Q_istributlonz-

,,-The C G ‘D A. New Delh1~110066

‘3¢ The Pr.CDA\P)(AlJ).a%abad -
y§3..The JT.C.D.A, (AF) Nagpur ., . e

Are:iThe ‘Senlor Director of Audlt&AE) DehraDun .
15, A11 LAO's (AF)/ALAO'S(AF, .
6. A1l Sections (M.0.) .°- .
« As per standard’ distributlon list w1th extra copies to

504 “,Bahgalore .
Jo: Guard file
1 .Spare copies 20

( visn% SINGH )

SR | SR. ACCOUNTS OFFICER{ADMIN)
! . ,




~ instructions received from the Minis
to them for comnpliance . ,

" adoption of criteefa for a

—-35 ~ . | .égg 5;%%$\

MO, kit 3L/ 11051/ACP ¢ o

i \'3\

9 ey .

DATED: 07-08-2000

L1 Pr,CsDA|PCoFA{Fys)
LY THE CsDA
7. CDA(Fund s) ,MEERUT

THE ASSURED CAREER PROGRESSIO: SCHEME FOR fHE CENTRAL
GOVERMMENT CIVILIAN [MPLOYEES .

~ s mow e e

This office circular letter NOS.:=

1) AN/XI/11051/ACP dated.01-9-2000
2§ Ai/XT/11051/ACP dated 18-1-2000
3) AN/XI/11051/ACP dated 17-~2-2000.
L) AN/XI/11051/ACP dated 7-6-2000

- o w8 wbLw e Y e rery - srwLE. e

. - R 0 Bt WAt

CsDA ere aware that various clarifications/
try were already circuleted

2 ©* Few Cs.D.A. have raised some poini:s of doubt end. also

sc.mght for some clarifications on this subject in regaxd to.:
djudication of the eligible staff and

the periodicity of holding the DPC/Scrutiny by 'J_thé Screening

Committeec etc . .
tter clear,the following poinks ere

To make the ma y
n and guidance $-

B
“brought out for informatio

GROUP 'D'. ‘ . CRETERIA

T S W

~ Peons ,Mali, Chowkidar, Daftry post is in the noirmal line
Farash, Safaiwala & Bhisties  of promotion to Peon's post,for
~ which no departmental tesst has been

prescribed in the Recruittment Rules
for Daftry. Thercfbre alll the
cligible Peons having putt in 12/24
yesrs of reguler service but not
.promoted to Daftry's gracle are to
be considered for financiial upgr=
adation. under ACP Scheme in the

T e |

1‘3“-‘:33:&,4‘- T s AT T scsle of Pay applicable.to Daftry's

| g%ﬂ%,ﬁ%mf‘fﬂj,‘;m ; oost.Similerly,the Mali, Chowkidar
SRl nrash, Safaiwala & Bhistiies etc

l 4 are also eliyible for ﬂi?ancial,
NN SPNTY i upgradnrtion in the next migherc

o f ? JUL m . I scale of pay of Rs 2610-Rs 3540,

' _ b provided they have completed 12/24
mﬁw L yeers of gexivi ce bgt}have-ngt been
%uv‘laha“ Bench ?"]?OIHOLOd to llex‘t higher Zra e .
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e . = Clerk post is in the ndrmal:line of, promotion

o5 rd Clerk§,:Butnpassing'of Deportmental: test for Clerks post

Fin prescribed in the Recruitment Rules. Therefore,such of
ecord Clerks.who' have -ualified in the Departnental, test

qustxpffg;eﬂ;1and]hévqunot,rcccind,Z,prgmotions in their

and HaMQQCQmpleted;4272h1jb3rs;bﬁfbefvi'“fgdhd?Wéi%ing in

: | + vt Nyt L) R - ti . . . N e, 4 w
S g cel Ve: the” promot onaﬁo;Clérkts;nu$§né%e“tb“be cohrsidered
iy N L LT IR e i RO . s

gpadaﬁIOnf;n'thé‘scdlefbffp pplicables#o
S U peepw ] peo Ty
LD : 3

e T

R N

o jﬁ_DiractiyfrécrUitédﬁﬁleiksjﬁﬁHﬁ;”‘_

grade of Auditor, gven after’ o fLetiop ofti12/24
uw@rea§9iherspnsiden,dﬂiﬁ#aii ezl upgrddation
{irpplicanle to Audi ora ebaaE, dindée no Depart-

D peaiibed 1 46 Repru Gty Fyles gor
he Auditor's, grade ... e aat b
R T R ET T e e bl nomibion i HLe

|
| SEVIOR AUNETORS . . SRR
ﬂ‘*}}ﬁf BER " {a) Directly rocruited” Auditors who have been
-« ¥proinoted o Seaior Auditors grade .and. who.hsve passed the Super-
A visor(A] Cs) Exam or SAS Part I Exam and have completed 2L years
[} ofservice are to be congidered for Second Financial upgradation
S o ini‘the scale of pay applicable to the poStfpffSupérVisor Afcs
‘ﬁ~és?$héy;fulfill the criteria of yassing the: Départmentaol Exam of
¥ Super ' inve slnce passe

i par Sl o) ave complete yearSjof’scrviCG,and
lwéiting in 'Q' for profiothon to S0(A)'s grade are also ‘o be
considered for second financial upgradation in the scale of pay
agpplipable to the post of SO\A) & - .

R Directly recruited DEO t4' who have not, been

: d-to.the .grade Of'DEOv!B‘-deSpite;thein;oompletioggpf 12
o earsiof service in that grade are.to be:considergd;for,fipst
Z,gﬁinaﬁgial»upgradation.in-the Pay SCale-applicab}e,to‘DEO B! which
... post 1s in the next line of pronoction of DEGYA! .and for which no

'"Departmental~eXamination is prescribed . .

I
et

Al

S} W

VB
BRI e DEO '3' who have not been Pfo@oted tdlthé grade
Wgﬁ;D305FC! despite their completion of 24 years of service in
tqat grade,are to be'considered for the second financial upgra-
. .dation in the pay scale of DI0 'C' which post is in the next line
. .-ofspromotion. for DEO ‘B! for which no DepartmentalAexmmination is
. .prescribed . : - ‘ = ‘
 STAFF ChR .DRIVERS g
( ORDIL:IARY GRADE )
'fé',ﬁ » . Staff Car Drivers(Ordinary Grade) who have not
béen promoted to next grade. i.¢e. Staff Car Driveg»Grade»II apd who

. et m A
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[N

S2h ye o ol survice,sre to be ¢ ol

pelal wpsredotion in the scale ot
o ‘ostaff Car Driver-II,subject o )
they nzve guszliiified in Practical Trade Test «

uited lindi Translators (hade-II
Hirdi Translator,Crade-I despite
. e of sarvice in thet grade ar

1-d for 1st financia’ radztion in the %ay sc31§ ggpﬁe
#to Hindi Trinslator, ‘rude-I vhich pést is in the normal
nsromotion to this cat=gcwy 7nd no Departmental Examine
5 prescribed ., .

BRVCENOt heen vtroncted

Directly reer

o

B oA
Joihletion of 12 vears

' TRANSLATOR {iRADE-~I

Hindi Translators,Grade-I,who have completed -
. iyears of service and have ot beon promoted to theé grade of .
B indi Officer so far, are to bi ‘considered for second financial
Snradation in the pay scale of Hindi Officer which post is in
the ncrmal line of promotion o this category” end no .depart-
‘mental Exemination is prescribed .

_TIME_SCHEDULE .

4, . PERIODICITY OF #OLDIL.G OF 5C BES14G COMMITTEE|DPC FOR
. CONSIDERATION OF FINANCTAL UPCRADATIONS UGDER ACP SCHEME

I LA A S ETY LWLt AEREIAN R WO ARS CE UM e e S e ‘ . e e

v
PN

o Phe ooiednling Toimaivtteoe is required to meet twice In a
financial year preferably in the first week of January and .
July for adv.nce processing ox the cases, As per poropvaph 6.4
of the DOPT OM dated 9-8-99 ,tlie first screening cormittee--was
to be sét up with in a moath ‘from the date of issgue of the OM-
dated 9-8-99 to consideér the casee that Had already mstured.or
were to mature upto 31~3-20CC for gurmt of benefits under ACP-
Scheme . The next screeniug ¢ mmittce was required to meet inv
_the-first-week of Januagny 200 to nocess in advance the. cases
fisturing for benefits ander thi AT, cheme during the period
- from 1-4~2000 to 30~9-2000 . .

. : Similarly the thrid Jcreening Comjittee'may
meet in the first week ox July *. " TO Drocess in advance the
cgses meturing for benefits under - the ACP Scheme during the
period from.1-10~2000 1o 31-3-2004 . m

6, . . Controllers wiv have-not so far taken any
botion for processing the ceo2b wnich were maturing from ‘
4422000 to' 30~9~2000 are recuested To take action immediatcly
to process the eligible sasce ond orverd the Screening Commes
ittee's recports immed1ately¢ Tc ey also be ensured ‘that there
ore neo left over cases o be coansicercd for such of those '
eligible staff whose benefits wer? o be_conside?ed between
oa.8-99 to 3q4=3-2000, CTases o +the above nature ,if not ‘eonsid-
ol an  Fap-due ne reason or sther’ ;may now be-consider
g§e%hgosggﬁéggggt%ogﬁittuo ond whoe rcpoftsysent»to this %Sﬁgd ‘//////

AFFL An drmadi ~atalar [ e v B i R aTok M T e ffaad Ao ’M‘
/é“\ AON

e e N\



éﬁdlnpefor con51dgration of financial upgradatlon
wh‘se cdses the bencflto were to be given botwecn

It is a]so otﬁted that while forwes r‘dm'7 the
rcports of the ellglbl Senior Auditors an ‘
opy.of the extract of the entry made in their service
ing the particulars of their passing the bAS Part-T .
nmw'ﬂjﬁbbcndﬁudJ 4

Please ack. receipt .

. D':(o Co C'Do j—‘.. (Ali:' haS SCCIN e

¢ XX "SD XX

(M. SLNTHANAM )
FOR C.G.DJ.A+
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Frowe - £ K.BISWAS, SR AUDITOR ’

o
| Y orFieE OF THE LAO (A-F)
SuitLonNG.
oo - Pt 10-04 - 2001 .
f Pmn.ncti C ﬂee) —
égelt@fan;gaﬂ- A/WV-E XUﬂE ';—L\{—-__

C?Awug/n P—;aper CJ\A'n'nQD
ACP ‘feﬁemz /&r( Cocival Gavmmmm\,'o‘vflm
o Jsmf/oyus. .

specled Jie, |
- . ) ._9 6? you" 07‘30/%? ﬁk ;Au.b'qws&'lm
| Cy‘ 7Ads resenlalion to “tmplons wp 7”"‘"‘

' ' hanoun 7%;': rednranrsal OF The -fm-}lx of The eane.

G This conland @ hefocend is hetd

tmade b0 Govt. Of Frdia, Ningliy OF Pernsoomel, Publie
Guievaneas and Pasnsions (Dept: of Rasormd ma_,wj) .
O.vi. No. 35024/1 /97 Lsh. (D) H- 5-8:1999 > einenclute

vdle M{n?::._ffzy Of Defence |.D. NO. H(6)/98/.b(€.iv-l)

oL 12.08- 1999, Wader Whick A€ P Jcheme has beon
(:v\ﬁroo/ueea/ \L@‘ The Govf. To  deal wil  The Pno!;l(m 0
e Aagnalion  ond horedship fread 4,&, Ha Crodl
lack.  of C.Lderymji promalimal

|
: Somployess ohu to
| ' QP 2 aS - .

The modn fe.q'l.uru.c of Jhe amuned Cakeex
vesalron (H.C.P) A.CAe‘rr\L oKt a1 atndek ! -
I “G) s fouanedd u.,bgmdat«'m,mo/ promolion .
f?i (i) 9 has kofadion with vacameles .
i - ' iy Novead (Reguian) prombliom ow “the basic -
of vacanuid ol cowfinue Te & wanTed
l as per  nelevard ~ules , QAhen vacawues on
g _}V'%m rade Qles. - R
i . (IV)_ Cadne Riven wll mof caase.
{

|y

(v) . Jhe 6em¢/‘1;(- s on Ptztso-r\w( dasis .
(i) Jwo fnanuad u,ojmaab‘ms wnder. Hhe AL
Seheme Shal o Qivailobt on Complelion
d . R yeant of f(_ﬂjuqu( Aaxwies

of IR yeart an

‘ k_ﬂ..ﬂpo_e.'b:/c .
e e e G L pgradlim gels poslpord “ov

; JCenthdmimstfmyﬁbunm aeiousd of emplyee ol found /{b ohee fo

L Ibzpadmu\'/af )m'vcmob/r?-.: e, ~thic - caoudd

)/ I i have . Cif':\“-w*-‘-m‘“‘l affect o “the deeand

¥ 7 JUl 2008 upgredstion - e’ |

;\*," ¢ Q/{-{} ) gl, an m,o/o e has a}rc,acly go/ one

\ G W Jan  prownd on Ao AAL Wf fore
suwahati Banch the! fust fenan Sl ufimdaZ‘m on Corpledipn
of 24 yearc Of ax Aexver  undee e

acfak 1S . a/'ruz? '
om pmployee, MW '

E

: bean Hawved & _
| Sonameal  ene fult] wndes W W Cheme Shall
qeavue fo bmo ) -
(1w \D:z)oan‘/vr\ln'/ai’ Seneeneng Corrondloer (Sarme an .
Qanes -

DPCs) Ao proceds
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heid = loice  a a«m'r - Jam and Jul
ﬁju;.s/ Ackeens 1o e cone wikim one -
MK 2ssus  of The o Sy ecases s

000 . 7

Al {& opaxalional  «ef. 9/&//999 .
4

o

be au/un 4o The 2uot Argfan rade
. Lo}—#\ ,Q.WI:STL M‘Mnmd\y on
Wwolated posfs wohene Yhene a4

ﬁr«:/qi,m Alowtd bo Qven SaThe
Auh? an por  Slandand oy seas
Rt Tpc.
) On f.'mnuu yadalim, he Cemeanned e"“‘b'/
oWl Cerifiraa “;ZO ndain old dhsygralion amd
-po_k/'ovcm Aueh ofies as embrucled f  The w/oym )
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REGLSTERED fAWWE% 54 w
' v

HO. AN/TI/4348/SA/ACP=V
OFFICE OF THE C.D.A, (4F)
107,RATPUR ROAD,DEHRADUN
DATED$ ;75 =04~2001

14
[

. A.C,P, SCHEME FOR CENTRAL GOVERWMENT CIWILIAN
EMPLOYEES SHRI R,K.BISWAS SR.AUDITOR AlC No,
8313252 ,

REFERENCE: Your Mo, LA/SHG/41/Vol XVI dated 10-4~2001 .

\

. In this connection it has already been
cdarified by the C.G.D.A.,New Delhi that such of those
cases for financial upgradation in the next higher seale
of pay under ACP Scheme have been cleared who were (1)
Dirgctly recruited Auditors (i1i) Promoted to Sr.Auditors
i11) Completed 24 years of service in DAD andsiv)qualii’ied
in the departmental examination of supervisor(4)/SAS Pert I
. SAS Part IT , in confirmit% with the clarification given
under point of doubt No. 16 vide DOPT OM No, . 35034/1/97/
Estt(D) dated 10-2-2000, In other worlls,the individuaks who
i have not qualified in the above mentioned departmental
it examination,but have qualified the other conditions as
! mentioned above are however not eligible for consideration

for financial upgradation under the ACP Scheme ,

i 2. The individual may please be informed accordingly;
[i E e : »
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' PEED FOST [GiReFamRRIT™
MEDIATE IMPORTANT CIRCULAR

NO, AN/II/115/SUP/4/02-1
OFFICE OF THe C.D.A.(AF),
S ~ 107,RAJPUR ROAD,DEHRADUN,
»YAF) NAGPUR " DATED: .;. ~03-2002

‘FICES(INCLUDING
TONS(MAIN.OFEICE ) ZA-O/;};-") -

'+ EXAMINATION FOR THE POSTS OF SUPERVISOR(ACCOUNTS) IN
. DAD TO BE HELD IN 4/2002 - | -

- It has been decided to conduct the Supervisore(Accounts)
ade examination for promotion to the grade of Supervisor(A/cs)
as per the following schedule . = ° ‘

£ Date day Time .~ .__Paper

ﬁ 29-4-2002 10 AM TO 11‘h0 AM  One papér‘obdective type with

multiple choice answers(Without
Books)containing Part 'A' & Part'B!'

‘Part-fA' Common to all candidates

: Paftq’Bj having specialised porticn(i.e. Army/AF/Navy & Factory )

Part 'A' & each portion of Part 'B' will contain 25 objective

type questions. with multiple choice ( FOUR } answers , Each quest-

ion will carry two marks . Total marks for Part 'A' & 'B" will be
100 with each part carring 50 marks . The candidates are expected to
answer all guestions in Part 'A' & all question in the selected

-portion of Part 'B' .

2. The following criteria has been decided to determine employees

eligible to take the Supervisor(A/cs) grade examinationi-

‘a’) " All the Senior Auditor's/‘in the pay scale of Rs 5000-8000.

whose date .of appointment/promotion in Auditor's grade/in- the Pay
scale of Rs 4000-6000) is upto and inclusive of 31-12-80 -

b) - 'senior Auditors who have qualified in S,A.S. Part I examination

nged‘not apply for admission to this examination .- -

3.1 The examination will be conducted at Allahabad,Agra,Mumbai,
Bangalore,Kolkata, Chennai, Chandigarh,Cochin,DehraDun, Guwahati,
‘Jammu, ~Jalandhar,Jaipur,Kanpur,Lucknow,Meerut, Nagpur,Nasik, NewDelhi
Patna, Puyne'A'(SC),Pune'B'(0) ,Port blair, Pathankot,Roorkee.
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: “}nﬂuﬂﬁmﬁn Ly 'shapatném & Wi;liﬁé;toh‘
G re appearing in the examin-

{
t to his/her duty point, |
. ;theﬁngA/CDA for consid=-

.candidates would be
h. parts put’ together)
i > Will be no

sance of the instructions
1 /36021/10/76-Estt (scT)
standards in the case of
- mlnatibns,itnhaS’been decided
=¥qualifying standards for the '

ngtin the above examination to 35 marks

" Gitt ‘together ).This may be brought to the -

T candidates -

»

| lh'/ffﬁﬁxa

.ce'of the. 5C, S

: ‘The 1ist of candidates In the prescribed proforma may _
blease be forwarded 19 this office/section by 15-3-2002 positively.

P
‘6, It may also be brought to the notice” of the candidates that
Schemé would be

Second Financial upgradation under the A.C.P.
available only to such candidates who qualify .in the above exam-
ination subject to other conditions mentioned .in the D.O.P.ms

-'instructions on the subject .
‘ Nil.report is also required .
.please acknowledge recdipt .

( d.*‘) Clil /.'\..":"‘-.f .t ':/".'\-(( 4, f)'(;/_\l‘;n, ,,_("; .. \97_\)“.

Civewrnstar s 6 Conobicln il ( VISHAMBER SINGH :)
cleras T offreor (o ~the T xame - SR ACCOUNTS OFFICER(ADMIN)-

1 !' g‘a‘ '4 ﬁ? | 24 { E;;? 5 3;]1\;%.—"\ {.‘A
| ’ N 1 Centra; Mminlsﬂr;ﬁve Tﬁmg;;
, ) .
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b

‘Principles and Procedure of Accounts and Audit
1Ag. general organisation of the Armed Forces )
'toJGovt“Accounts'and,Audit k

to;the Defence Service Estimates , -

7768 ang Manuals concerning Avmy,Air PorceiNaiy
o o and Factories . ] '

art I1 (vol I) ;
Imy  Local -Audit Manual-Parte
M Part-IX & X X
,M‘-IPar‘t-IV '

‘OM" Part VIII

ATR FORCE

o E % — : ﬁ
| | a THbAUNS! |,
Cenirat Mm‘m;mﬂw Trbunatl |

. 0.M, Part IIT. - S |
2+ A.F. LOCAL AUDIT MANUAL - oy, e

- 1. OM Part VII , \ s uwahati Beneh }
- 2, Naval Local Audit Manual ' T

FACTORIES -
14 0.M. Part-vI
-2+ By. Accounting Rules

*  Tpe candidates may chose any of the section in part B
irrespective of the organisation in which  they are serving ,

o




PECFORMA

R ITNTENDING CANDIDATES FOR SUPERVI

SCRY(ACCOUNTS) GRADE EXENMIMATION

. -

70 HE HELD Iii 04/2002

CSLdE ToFStation & Cffice
" becdming where -serving
Auditor '
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rade & 4|C NO.

- ma e wwe e
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- - o e  wws  Amme Tz era

StheT DPelongs to Re-erved ~ Signaturse. ./ .
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26. ALAO sSD, shillong

e 2 0 0 6 068 0 S P B 6 PSS OO S LSS eLLLeeee 0 e

Nearest centre Particular Section of
to the candid- paper under Part 'B!
ates duty in which the candid-

point . ate opts to attempt
(Army,Fys,AF & Navy)
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; gonfidential .
. , ﬁf}
NO,AN/IC/727/Prom/Supvr
Office of the CDA
Udayan Vihar, Narangi
Guwahati ~ 781 171
Dated 28.05,2002 '
~Xfea Accounts Office
.’shillong
PAO(ORs), 58 GIC
_shillong
PAO(ORs) ARC, shillong
LAO(A), Jorhat
LAO(A) silchar
LAO(A) Narangi :
LAO (222 ABOD S Lt e
C/0 99 APO L T
AAD GE 868 EWS o
- C/0 99 APO o
ALAO sD, Bhalukmara o y, )
AAO BSO Tezpur ! ' :
ALAO FsD, Panitola K i o
ALAO 482 Coy ASC, v E3 LT o R X;
Cc/0 99 APO : _ P P \
AAO GE Dinjan PSR '

P 2k I \

AAO GE(AF), Shillong
ALAO FSD, Rangiya

AAO GE 583 EF
c/0 99 APO

A 17. ALAO 313 Coy ,
Cc/0 99 APO . .

18, AAO GE Narangi
19. AAO GE Silchar
20, AAO BSO, Silchar
21. AAO GE (AF) Tezpur
22, ALAO SD Silchar

23. AAO BSO (AF) Jorhat
24, AAO GE Jorhat

25. AAO GE Shillong

26, ALAO 38D, shillong

27. AARO BsY, shillong

28, ALAQ Sb, Shillony

29, Os i/c  AN/I(B), AN/IT, AN/III, A/LV, au/v
O & M Cell, A/Cs Sec,, ‘I'' sec., DLP Cell, ‘M* osecC,

! 'E' Sec., SC Sec., Pay Tech, FA Sec. ORs Cell
(Main office).
J
Subjecta- Grant of Second Financig;_ggggggggigg_ggggg_ggg_ﬁgg

o ea—

scheme to the Directly Recruited Auditors, who were .
promoted to the grade of Srs Auditors.

Approval of the competent authority has been accorded

Contd, p/~2
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L unotton 0o dwnivrity pouloiun

- on under tho ACP scheme

00 1759000 to guch of -
v mt ko Bre Auditors ygrade ‘
«n  gurlified in the Supvr
pel Annex 'pA' to this

- 10 of DOPT's memo at.9.
s DG obtaoined from
.« office/section duly

«_ ap poy OF Rs.5500-17 5

_Nx}iﬁﬂﬁamjﬂmn rejther

an 0o choagy in the existing

4 rThe financial panefit shall be £ipnel znd no £ixation

penefity would accrue at the time
of Supvr (A/Cs) when given t

S
pay as per pp & T's NO.
of issue of this circular.

Encls Annex ‘Al

Annex ‘B

The individuals m

of regular promotion {n the grade
o them on their turn,

ay exercise options for fixation of
1.2.87—Estt/Pay-I dt.9.11.87 within ane month

C7<j}6*15;7c’?*é%§
( —SHARMA )
sr, Accounts of ficer (M)

D
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Ay
Shri

[y - - - [
(5] > w [N [
. . L3 . L) . .

~19,

o.

964,

_ Rs Borthak J
8306562
" J.K. Gohain, SA

' 8319016

" A.S. Ansari, SaA
8306328

" P.C, Dutta, SA
8306398

* T, Das, .SA
8313551

" G.R. Deb, SA
8302414

% Rajnath Ram, SA
8319662

" R,P,- Sharma, SA
8306406

" M.R. Deka, SA
8306573

i A48« " M.N. Joshi, SA

8306407

" A. Ramgslang, SA
8302391

Mrs. M. Gohaip, sa
8306189 P

* T, Lyngdoh, SA
8309054

* F, Nongbri, sa
8306594

do

do

do

do

do

do

do

do

do -

lon fupgraded
)

1.2002 Rs.5500-
‘ 175-9000

- do.=

do

do

do

ldo
do
do
do
do
do

do

ndecncccncdn

-‘-b‘-—-u—-
{0ffice where
1serving

M.o. CDA,
Guwahati

PAO(ORs) 58 GTC
Shillong

AAO GE B68 EWS
C/0 99 APO

ALAO sSD,
Bhalukmara

- dO -
LAO(A) Jorhat
AAO BSO, Tezpur

- do =

ALAQO FSD
Panitola

- dO =

ALAO 482 Coy -
ASC (Sup)
C/0 99 APO

- do =
- 40 =
M.,0. CDA
Guwahati

AAO GE.Dinjan

PAO(ORs) S8 GTC

" shillong

- do =
- do -

AAO GE (AF)
Shillong

- dO =

R AN IS SR M

P AL o e B T




29,04.2002 Rs,5500- AAO GE (AF),shillong

175=-9000
- do - - do - M.0. CDA Guwahati
- do - - do =~ - do =
- do - wdo= = do-=-
|- do = - O = - 40 -~
. - do - - do - - de - 4
i shri KePe Sharma, SA - do - - do -~ =~ do -
83;6804
: 8313561 . :
M Be pPurkayastha, SA - d0 - - G8 - - do =
; 306520
Mrs. Sabita Deb, SA -do~-  =@G0=- - do -
8310186 : .
° SQRQ Chakraborty. SA - dO - - dO - - G0 = V
8306444 :
» s, Deb, SA . =do=- -do - = do -
8306458 ) .
Shri Biswajit Das, SA T - do - - do - - do -
8313587
MrSe. D. Sengupta, SA ’ - do - - dO - - Gty e
8306243 '
shri D.P. sharma, SA - do =~ ° w 4o = - 4O
8314422 N
» p,C., Bhuyan, SA - do = - do < . ALAO FSD, Rangiya
8302387 .
" Nageshwar Ram, SA - 40 = ‘w O - - do =
8306462 '
W HJKe GangOpadhyay, - do - - do - MoOs - suw el
8306231 .
»  sanjit Choudhury, SA - do = - do - I
8313255
w B,C, Kalita, SA . - 4o = - G0 =
8313452 . :
w Rameshwar singh, SA - 4o = - do = « do -
8299785
Mrs. BeB. Das. SA - d0 - - dOo =~ - UL
8306403 :
45, shri Suprakash Choudhury - d8 - - 4O = - do =~
‘ v SA/8313492
’ ‘ . 46, " Syed Imran Rasul, SA - G0 =~ - do = - do =
8306577
47. " I.D. singh, SA " = do = - do - =~ G0~ A
, 8313602
i 48. " Biswajit peka; SA < do - wdo~- =0d0-
o 8313366
contd. P-3 %




69,
70,

71‘

73,
74.

75.

Mrs, Nanita Mishra,SA
- 8306522

Shri Chandan Chakra
SA/8313346

" .B.NO Sl“la!'ma, SA
8306576 C

" D,K, Banerjee; sa

8319690

_ Mrs, J.p, Choudhury, SA

8313329

shri D, K‘ Dutta, SA
8302482

Mrs. G. Aditya. SA

8313437

shri J, Das, SA
8306191

"o J. Ekka, SA
8308488 )
" K.G. Dey, SA
8302412

* U.S. Roy, SA
8313557

"o, K. Choudhury, SA
8313336

Mrs. S. Chakraberty, SA

8306337 -

Shri T.L. Das, SA
8306129 ’

" B.K. Jha, SA
8319538

" A, Gupt&, SA
8306436

" B.Ke. Deb, SA
8313258
n D.K.
8314388

" B,P, Biswas, SA
8313400

" @,C, Das, SA
8313493

Saiki a, SA

Mrs. M.R. Bhattacharjee,

SA/8306340

Shri D.R. Singh, SA

8285922

* W, Daimari, sa
8313399

Mrs. T. Dhar, SA
8306525

“ Sobha Deka,. SA
8313369

Shri M.P, Singh,
8294172

" P.C. Deka' SA
8313401

- do =

-

do
do
do

do

do

do
do
do
do

do

do =

do

do

do

do

do

do

do

do

do

do

do

do

do

'do

29,04, 2002

- . -

'Rs,5500- M,0, CDa, Guwahati
175-9000 o .
- do - - do -
-do- -do-—
- df - - do -
- do - ~ 40 =~
- d8 - - do -
-do e = do-
- do = - do -
- dO = - d0 =
- 0 - - do -
-dO- -do-
- A0 = - do =
- do - - do =
A- QO - - d0 =
- do - AAO GE 583 EP
£ C/0 99 APO
- do = ALAO FSD -
Rangiya
- do -~  ALAO 313 Coy(Sup)
C/0 99 APO
- do - AAO GE Narangi
- d8 - AAD ' Silehnws
- 4o = - do = T
- do - M,0. CDA,Guwahati
- do - - do - i
- do - - do - ‘
- do = -»do -
- do = - do =~ »
- do = - do = J,/ﬁ/.
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90.

91.
92.

93,

94.

98.

-

99.

100,

101.

" ghri BeCo

g, Gupta. SA

- 9306511

" w N, Das, SA

8306255

pasumatarye SA

8313384

v L.Ke
8319228

w ydayan Das,
$8313558

Mrs. Ne
8306514

w Reba e,
8306524

whri Upendra Ram SA
8306193

Ae K. Sharma.
8313457

Mrs. D
8306433

v M. Bhattacharjee,SA
8306446

w A, ROY Choudhury.SA
8313565

“ M. Choudhury,
8310188

ghri SeK. ROYs
8306118 - :
[1] S.Po
8306043

prasad, SA
SA

sharma, SA

SA

ShA

Maitreyee. SA

SA
SA

paswan SA

w J,N. Das SA
8306404

n P.Ke panerjee:
8313578

w N,K, Baruahv
8306400

" JeNe Sharma,
8302384

" N NeoJe
8302404

" R.“ .
8306126

MIrS. K.
8319277

SA

SA

SA

SA

Prasad; SA

paul, SA

B /

e T

29.04.2002 R8.5500=
. 175-9000

- do - G0 =

- do = w do -

- do - do -

- do - do -

- do - do =

- do = - do -

- do =~ - do -

- do - - do -

- do - - do -

- do - - do'-

- G0 = - G0 =~

- do - G0 -

- do - do -

- G0 = ~ - G0 -

- 4o = - do -

- 4O = - 30 =

- do - - do -

- G0 - - do =

- do - - do =

- do - - do -

- do - - do -

- do - - do -~

- do = - do -

- do - - do =

- do - - do =

SRR ﬁ,*‘“ﬂ:“i::i‘;‘;*x:\ﬁ?i

42%

MOO. CDA'
GuWahati

AAO BSO. Sglchar

- 40 - .
- do - i%;éﬁ!z;g;ﬂzz$* —
CenM3|ﬂdnﬂ.ég§zigﬁ§Q“‘

M.Oo CDA ) " SavC T“u‘w
Guwahati /

f
- do = ; 1 2 JUL 2009
o czoe) | s
- 40 - Guwahati Bench
"LAO(A) » silchar
M,.0. CDA, Guwahati
- do «
TR RS arangd

AAO BSO(AF)
Jorhat

- do ¥
AAO GE,Jprhgt
do =

Contd.P/-S




. N 6313573
Nz

shri A. Kharimh, SA
8302389

Mrs. B. Giri, SA
8310954

» g, Pahlong,
8309056

., " M, Syngkon. Sa-
8306309

4 " C. Nongkhlaw, SA
8306246

) shri R.B. singh, SA
8302106

smte S. Dias, SA
8306506 C

11 > " M. Bamh,
/ 8306447

s.3. Gupta, SA

SA

SA

« ' M.W. Khongwir.'SA
8313250

S. Roy Choudhury, SA

x,/iad' p
© 8306323
12y, * Aruna Paul, SA
8306445 .

NJ})é. W Uma Bhattacherjee,SA
8314477
o

{ shri Surya Sen, SA

83195130
_xdsa. " S Choudhury, SA
8314389
Q’/;zél " .K., Basumatary, SA
- 8315285

'\\/;}6; v Tapan Nag, SA
8314396 .
\/};} Mrs., Purabi Datta, SA
8319278

128, Urmila Choudhury, SA
8314493

3

2

5,64;2002
do -

do -

do -

do -

do -

do =

do =

do -

do -

do -
do -
do -
de -
do -
do -
do =

do -

- do -

do -
do -
do -
do -
do -
do -~
do -~

dp -

Rs. 5500~ M.0. CDA
175-9000 Guwahati

- dO =
- do -

- do -

- A0 =

- dO =
- Q0 =
- do =

-.do =~

- 4O =

- do -

" - GO =~

- do ~

- A0 =~

- 40 =

-dQ -

- dOo -

- do -

- dO =

- do =

- do -

- do -

- do =

- do =

- dO =

‘= dOo - \‘

AAO GE, Shillong
- 4O =

ALAO SD ' Shillong
- do - .

AAO BSO, Shillong
- do - )

- do -

Area Accounts

office, shillong
- do -

| 3T wTTEieR vty

| Centras Administrative Tribufra

- do - ' } :
!

II
- do -~ )

2 UL 2009

| AR 1D T
uwahati Bench

- do =

- do -

- dO -

- 40 -

- do -

- do -

- do -
PAO(ORs) ARC.
shillong
- do =

- do -

- do =

- dO =

- do =

contd.p/=6




SN

e e T T 4

ety e =

-ZZZZZZZZZZZ%I-___d ________
hei D.P. Dam,  SA 29.04.2002 Rs8.5500- PAO(ORs) ARC .
_ 175-9000 Shillong N\
‘ 0, Mrs. Be. Mishra, SA - do =~ - do - - do - )
_ 8306512
. Shri I. Hussain, SA . - do = - do -~ - do -
8306402 .
Mrs. Je Marbaniang, SA - do = w do = = do -
8306178
@ A, Choudhury. SA - do = - do - ALAO SD, shillong
8306245 : .
Total - 133 (One hundred thirty three) indivuduals.
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While accepting the higher pay under ACP scheme,
rgive . my unqualified acceptance for regular promotion
ce of Vacancy subsequently. In case I refuse to

s - the higher post on regular promotion. subsequently, T wil:
‘»subject to mormal.debarment for regular promotion as prescribet E
n . para 10 of cendition for grant of benefit under ACP schéme in ‘

- anpex~I of DOPT's memo dt. 948499.

Signéture -
Name =~

Designation -

N Tﬁbunw

Countersigned C““““’Ad“““; n
i - [ pg L 2008
f A ' I )
! . ' LAO .'........ N \"
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ith -jour abgv'e Cited
dj. g 'emarks

p
)¢ I at 7.3.,02 wherel[dn it
would be available only
qualify in the above examination
ientioned in: .the- prs d

Cemr«a A.e:

t
)
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- Counta (gp) ’ No AN/ 10S1/ACP Contray ﬁcf,z?’ﬂm&ﬁ(lf&'ﬁmr ; i

Oftice of the (CGDA, 5 E

, West Blocc-V K. Puram, ! ‘2 JUL 2009k
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The assured carcer progression schenie fir the Central Govl. Civitiztn
Einployeces.

The Vth C.P.C. in its report made certitin reconumend ations relating tc assaeq
%i! © sarcer progression (ACP) scheme for Centeal Covt. Cvilian Employess i ¢ 1?
t{ : Ministries/Departments. Thoe said scheme has row leen aceepied by the Govt. wilh ' \'
'I’ certain iodification vide the Govt. of Iudia, 1 lip. of 'ersvnnzl, Jublic Grievencer and

;f : peasion (Dentt. of Personnel & Tra.) O.M. No. 3502 4/1/97-Est1-{D) deted 9" Aungust i -

99 (Copy cnclased).

galient ferures of the ACP scheme-

r,.

by 2. Briad details of the ACP scheme hav:: been piven in the db'ov:: mentionee OM
dated 9.8.99. However the salient features ¢ | the st heme as also the parametetto bie
! obrerved e its implementation in the Department ar @ ns unc er:- ’
' (y Tle financial benelits und=r the ACP schem : will-be granted from the date of :r/
cempletion of the eligibility period proscribed undar the scheme of fom the |
| date of issuc of these instrnuction i.c. 9-8:1999 whicl ever is later
-

iy, "Two financial up-gradations under tl e ACP shall be avadable o group BC
' ad D' ciployeces, if no regular promotions have teen aviiled durea 1

prescribed petiods in their grade, on comp ction o2 12 vears ang 24 gty o




' .,

be allowed after 12 y.e.ars”(‘)f‘rggular strvice aqd second up-gradiit;

. . < - i 3
urt of regular service from the date o "first fiancial up-grp%n sulject
the fulfillment of prescribed conditions.  The .\GP sclieme does not covel |

dated 9-3-9%. _ "

n .

lir case the first up-gradation gets postponeil ot

1account of employce not {eund

Nt or dues to depastmental proceedings ete., the san ¢ would hove conucquential

cllect 0a the second up-gradmion and e sams woull atno get dofered
accordingly. A

Regular service for the purpose of ACP «cleme is inteipretsd to mean the
cligibility service counted for regular promoton in terras of relevant
service/recruitment rules.  Further the regular senice for the grant of ver-ciit

under this scheme shall be counted from tl e grade in which an employee was

e,
p

.

appointed as direct reeruil.

P ivh  Two Quancial up-gradations under the said schene m the entac Govl wr s
: ?

~carnier ol an anployees shall be counted araiast rogular promstions suchuding

|
i
|
i

N L s promotion (granted in term s of Mia. of Fia Deptt. ol Zxpdr. OM Mo, .

v l LO/1/1:-1:. /88 dated 13" Scp'91) and fast wack jromotions :w;xi'lcc. threugh

Himited departmentul competitive examinatons, frym the gricke: in winch the

cupleyee was appointed as ditect recruit.  3neflly, fwo financial up-graldat ons

¥ — a-e assuicd in the Govt. scrvice carrier under the scheme. If 2 employee has
| avacy pgot one promotion, he/she will quaiify (ot secodd finaacial up.
yradation only on completion of 24 yeas of rcgular szrvice. In case an

- caiployee has completed 24 years of regulir servize without iny promatians,

| } Gvo hinancial up-gradation will Le given es per provisious cntaied (e ari

4.5 1 and 15 af Anncexure [ of abose mentioac § ON dated 2-8 7. In case tve

¢

: promotions have already been received Ly an cwployes, ro benehit unes

ssheme shall acenie to him/hcr..
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tlot; s distinct from | inanciar up-yradation ur der

r‘xue"'m be grauted after due.s:'rccmng b.'lll‘cglllf;f :
Yregulations. Th: introd sction <fthe ACP schyeme.

romotio:al avenues

13 LY

the npmlal_ (rcgu_l‘a'r)_ P

'0ns from oue grade to he -

st 3 years in respect of
PG &D’ employees and ACRs for last five
. @ L Y e adnd

oyees, their integrity, seoiorily cum fitr
fivciphuary/ penalty

€3 in case of Go *I)" cmployecs
prbcccd‘ing’; as-pz.r 'thc ;n"()vi iions of C(“.'i(CCA.) Rules
1965 clc 10 assess their titucss'or otherwise,
N ensured for gy

i

as obrerved Ly g DPC, shall pe
ant of financial up-gradation un ley the \Cp scheme, :

The finansial up-gradation under the sajd sthieme shall be
higher sade in accord

Biven 1o Lie nect

Cay

L. . . . y \ . Y ‘-
ance with the exsting hu:rmchx N a caurc/categmy -
Post without Crealing any neyy post lor the pirpose s laid vowr

In parta 7 ot
Xure i and Annexure |[ 1o OM dated 9-8-1979.

CAnne

The financial up-gradation under e scheme

shall te purely peesonal 1o (ke
gfl cmployee tar ihe stated purposc's and rostrctioge of /\CP scl ¢ jor linancicl
” and otlicr Lenelits shall have no relevance (o iss senic 1ty position, he/sie i |
cuntinue 19 hold the bld designation and thy the tame will neo u'x_lloun{ 0O
icteal/functional promotion of the employee.  Ther.: shall be. ro additiona)
nancial Ua-gradation for the seninr emplo rec: on the ground that jume-

vigher pay scale under 1he ACE scheme (I'arn 6,
xute-1to OM dated 2. 299 ;cl'cr)

“ prayee o the grade has got
4 IR Arne

[ .
P whervation orders/roster shall not 3pply to the \CP s¢ ieme e tern,
ol
{

of i o
U Aimexurc-| o' DOPT's OM Ui /8149

ot J Vindor e nep

Scheme, the ‘pay of
!

an cmph yoe, o up-gradaton, shili e
Feed uder the provisions “of FI-22() a (1) s bject
HEICHLOER: 100/~ as per DOPT ON N, 11617,

Lo trm ooy '14/‘\”“(:(‘“”(-"['“) OM dated 9-8-99

o miniman finangiy

ay- dt 5/71945 45 rcl‘cn\(;'d

e Ry N

“he f pancial beaig alloy

—

ears it respect of Gp'i3 o




s final and no pay fixaion beoefit shall acerue at

:onal poitinthe higher

¥ ion oainst a furict. gra\ie.

ay scale under the ACP icheme shall be condmo? 7 the tact

»fit, shull bu deémed Lo havc

¢aid ben
ol un occunemc nf

Byet, while accepting the

is/hee unqualificd acceptance fou re gula: promcu
su.biscquently 1 cass he/sho re uscs o acccpt the u:gulnr pto
f tho pcnod of dcbmnem towasds thu quaiifying

rovm:ms ol

atlo 1n noe ydance whh the p

[ OloY,

Vo d cntail forfoiture ©

cc ('or the next financlal’ up-grad

10 of Annexure-l to OM Dmed 9/8/"9 scfcn »d to above

e '8,
]
e

s/hes p» evxous orga: sisation whure her
is/her regul.u servige in

me

r servu.e of an employec in b
5, shall be counted along with v
jal up- radaticn ur-der the sche

m) Tlu. r..L.ula
she \\as dectared surplu

|hc. Depanmem for the purpose of finan:i

t\.n ms ol Para 14 of Anncxurcd 10 DOPT s OM (8 918/9S

LN

NERTO I llu: AP scheme has become operatio wal we l /8IS i+, dute ol ifsuc of

nOw \ s OM mumonul above.

i ,[4 _ .
:', Am)lic:uinn of the ACY Schicme in DAD, . .
% :‘l' { e .o . . .
By L : : h
3 o L . '
R ,.1 Ih(' u.z.p anulysis oftlm rccmltmcm rules pertal ung to Gioup ‘B, (." and *O i
1 o ,!
11 L nptoycw in lhe dcpartmcnt and their mode o “recrult ment revead \hm 9 benelit ol ;
I ] < e ACP D x.h.l.mc will accrue to the following gmdcs une er the io\lowing g oups y ‘
1 ~/ e — ‘_____—.-—-—"-'— — '_-_____- e .-
1 g roup .
) i indi Otheer ' Incas2 of cirect re sruit nent.
o1 | | \\
f / §eaior Aditors Dircaily  recruited Auditers i3 the \
- deganmen:  and “whe did  not reecive
| | premotion in the sulecuon grede '
: , . S
3 , » L
by | jbeariandnionmati Assistant (ifany) In vase of virect recruthment k
1




The insitu pronwtion W.rl: Govt. of
India, , iviinistry of tinance. Ucymuncut

of Expenditure )M No. W(HE 111188 ‘.

dated 1374491 hat been g\vcn m :cspcct 01

somo, of the muginally umed g-adcs.
Heneo tha uamo wihl linve 1 be keptn
view -in implenimting the ACP Scacine.
In case, 1 Gp ‘), auployce got his/her

RXTITY promotiou first t¢ Dallry s grade and then

F: "5:» fawac s Peon, 1o Record Crerk,!-e/she will nut be eligible

“tgn e s destetner Operator ' for any financial- up-gracaticn  So far as

PP . . , . . b
yor waed front direetly recruited Daft) | DAD s concernd the scheme of ‘i situ
' promotions :ntrouced w.e.f i-4-91 under

the abovt: refer ed OM shull ceast Lo be

Jh R __J uperative wif, 01-08-99

| .

serecnine conmuniltec

,ulm llldl i ucp.ulmcnlal screening commiiltee ma/ be coastitute. at your end fo

f"u prome ol processing the cases in respect of various jjoups OF unployees. al

! nl! rod Lo para -3 above, tor grant of financial upgridation as provided lor in the
]

"’"...m ¥ e ’i'{nc omposition of the screening comittze shill be:the sameas “hat of

mc 11 ¢ presailed under the relevant recruitvertService Rules lor regula®

"mu m ton 1o the b gher grade. The screening ccmnmitice, so nnsumlcd ill conside:”

- lln vive s that ave already been matured or wordd be matuii g upto 3V " March 2000

o ool bene (s under the scheme,

S s s abeo cen decided with reference to Para 5.3 awi 6.4 of Dezpartment o’

veron o Thinaing OM du 978799 that the control cri ma + also consiiute the nex
e comnvie for smooth implementation of the ACP s-heme i the deparmem
SuGa v ceme s oauntlee mavomecet xmcc ma finai-ciil yew prefcabry in the Iis

“.1‘-} vl. v Vanaaey and July Ior 'ldvat\cc prm.-'s.mb of e :ases  Caser mastuning during,

.
i

BRI T BUTLIY ‘.up(,) at'a p:\mcular {inancial yca~ for gt of Lenelds uncer th

i+ e e s s e PR [




g

ho rel\ vant':s(:wit:né ..records; ACR

u.cning “commiqee will scmtinise [

12ixs, | thc basic paramclcr of tho ACP Schemc is to- ensuro a/l;;m two hp__\cm
ominittce will ensury. with

l,u " «,crnduuom in the cnure service cascer, scrwnmg
reirenee 1o the mdmduul s service Look etc. rigurdiny; the ehglbmly o( Twc’Um
'omolmn(sa already 1ecuiven

fi Tncinl up- qradations or otherwise with refererce (o p
bl ber, as noted. in lus/her service book. In 250 O Prome uox- has been availer

the mchvudual wull be enmled for on.ly one mote ﬁnancxal up -grudation on

o

< ) npl\lmn of 24 vears ofserwce

\% the whcmc is rcquired Lo be introcuced itnmediaiely. Controlicrs may

mplete l}mr wo 'k by 30h °plcmhu us. rh-*‘

.

‘n"’ih.u the xcu.cnmg, wmnmlu,s co
XK mpluw detls of: the meloyccs who have lcen res ommcndcc lor ﬁnancul'u;:-

. |'n|:|lmu mlh b the parnmelcrs of ACP Schem: ty the: screening (,ommmcc will he

’ e HQrs omcwober 99 n :he p oforma enciosed st Anrew:e ‘

mshul lu !
L8t The ucnmmcndnttons made by tho scrccmng, ‘sommittee befors their transmissicn

i

It 11Q1, uilice, ate rcqunrcd lo be pul up to the luef Cantrollers/( umrollcrs for their

" e p."ncc l\w cases ol'Hmdl Omccrs and Sr. nulitor shall b-' p2rt o AN-I} Sectivn S

W d AN ticction lcspccuvcly, which deal vatli the promo ons. ot tha respective

The cases i respect o( the olhcr grudcs Rece rd Clers and all the grades ot
1 idantificd in para 3 above shall be seit o AD -XI1 Sccticn, whieh deas w. tih
sc yrades. AN-I1, AN-XI and AN-XT. Sections. will put up thz cases

¢ cons ituted i1 Hs office

-+ adei,
croup
| oo of the

—t o ¢l rancdapproval by the sereening commitl

N A caulicate will be cndorscd by the scriening comnull
jave béen exairined hv he

co at ths und <t e

aaeauie o\ that the scmc«. bonks/ACRs joisiert !

-~

o e "’""‘""""'_M
\\ N

‘ ' ol “&T;\x&mﬁfmv g

' Centras Acm.nismm Tm)unal
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pWiliem, have been omitted. It will ulso be certified that no cain of

.

.i i wmmllcrs are aware, a in situ promotion ',cher 1c was mtroduccd by the
1o

i

tl“ly u'«.c« ptcd by lhc Clucf Controllcr/Com o!ler n usl reash the lIcndquar ers o FoA

yhb 4 ,_

| b) duc date, as meationed abovc | oo . . ‘

" .m B . . V

:.';,'i'_ . . . - ;
C e é t

Wid : i
S i
Dv CGDA (AN)
PREUREE 2% T

f&C!GDA (AN), For similar action in reépccl of Cirgup ‘B”, ‘(" &
Iy chan.x. An-1V. . ‘D)’ employees serving in the HQrs office

!"1

. ~ : B | . .
3 N
;N- il \cul( n ' . So far as the cises « [ H.Os are concernicd. ~
- 7 )h"i’é.“ KV .
e ANLNHE Section, " So far us tae cases of RCs sad the grovp ‘D
 An¢ e b
cmiployces e cont erned, as identificd in pica 3
- | A
i "l‘(\,‘\\ P
' Iy CCDA (AIN)

Toenm

-~

'z*ramz"‘rmg
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;ﬁeﬁ?”°-297 : bated ta-i.2007

 xce of the govt, of Indtan Ministry of pur,onnel,publjc

pensions(wepartment of Perscnnel aag Tradining) Now Lvadlh g
£ 1/97 Estt(D) dated 9-8-99 , the tollowiag
6enior Accountants)whose names ;1o

g‘;,SCdle Of Rs, 5000~150~ =8000/-~ of bhotl
ponin Guwahatd and tha AeG(AN&L) Hoghalay:

J’ub

Group ‘c

show.a below anaq drawing

tho 9% lcoy of Lha A0

a eLc,uhillong, hava

; ted second ~inancial'upgrudation in thae higher scale of

.;s’.,.f,s‘soo ~175-9000/~ under assured o
'rOm the date of their Completion

"oned againgt their names

1rrnrprogrgsgigﬁ gcheme with
0f 24 yeur of regular serw .

g thq Officdul & Dosignatiou Office tou wirich' Lffectivo daLe
"';_________ e L ———. at.l_nch\'d Of ]\CPS

1S ti"sdmitra (Das):by,S:.Acctt V/0 the as(hgi) 1‘”03“2001
‘-;'.': .« . . ]bg,ln ,I‘LC Shi'l(‘)ng

'SmE'.aabita (Chakraborty)

:%hattacharjeo(II), Sr.acctt, - DO - 21i10~2000
_«Sﬁ;i Anadi Shankar.choudhury, 0/6 the AG(aR) 16-~10-2000
f¢;§ffﬁcCtL Assam, Guwahat i, ‘ ‘ :
‘,1lei Anuﬂud(DuLLd) upLﬂ.uL.AculL. ~10 . : 19-1042000
! ‘ Smti Nirxpama Fhuiyan,u~.nb;Lg. R 510 R _ 26-03;2001
f. G, Shfi'Arup Ratan Dutta Sr.Accct - DY - : 24—1;-2000
|

. 2. Ihe grant of £lnanclal baonefits s subject o e following ‘
P "conditions,

i e (1) The ACP Scheme eavisages moye ly plocemene g Lhe highor pay '

Scale/grant of £inancial benefics. (throuan financiag, npgradJLioh)

| only to the Govt. servant concerned on “~:Jouui Hbasis and shall,
! therefore,ncithar amount to Luxytm)ual/ CHalar pronet foag nox
! wqQuld require creation o new PO5SEs Fog- Lx' LRinase,
j (1i) The Firancial pencfits under ACP Schmine ghall be yrnioteaq ,
; from the - o vl completian of G eligibiage Y poriod proscribed (e
! undar the ACE Govione or Lrom the da:e of Istius of 't govi.of Indig '
”ﬁ 0. -dated 9,3.9u vhlenswer is later,
. (1ii) TLo Zancisgl Upgradations Uie i was ACP “ohen in the
K cntire Chve piy, farvice carcor- oo Gk loyes shall e counted
i . against rey 1 gh_quluud ('n:~u11“q ia nitﬂ promotion and Fasc
' track=piromo - (O.l aval lacl Lh_..'z).l., chedve 00 vt atal compot it ive i
cJ¢<:11n Lavition ) g RN o L ,i._;.\ e loyoe wag g
Lo b appolnt: el Al ract rocrg Ll e T N T P T Cvie ffinanclal (
‘ u gyr(xskl':i~)n: Wowlrr Ny “I’ BN i e e caand Doy 1F o |
rogulars ororiot fong Cieryr Lr Chic 0 e g, Peodriaondy
(12 .xnul 24 yaacuy) lun\u Lroon x\Ai! !)'.» Lui)lﬁﬁhhf{li an !
£fomployee, has got one regulacs 'I‘MULLJHnlﬁ shal o ogualify fo? the P
. 'second financial upcradation Qitly an comnlotion ol 24 ycears of | ;
“iregular service und M ACP scheme L In case o prior promotion P

3 On.raegular basis hawc w-ready been recoivod by s employed, no bo-
“jnofit undur tha ACp Schumc shall accrue to him,

it
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J"Schcmc.

~ditional Lo tho Lact that

'-buriods(rogular Survicu) “or rant of bcngf;ts
WicP 6cheina Shall Le counteg from ¢f ., Jragd in whicly
Boriias appolntoed. ag a direce roecruie, :

mant of normal Pronot {og Norms(ia:nel, mark,dupartmuntal
n.aniority—cum-fitnoss in the cac. o group 'n¢
for grant of financial upgrnd:tfﬂrs,pcrformnncu of
Are antrustoed to the cplov . ogether with tha
d doaignations,flnancial Upgrait it ions 4y versonal
L for tho Statod PUrpnsan .uu]:w;ut:iut.dn of tno
Nnoial ang curtaln ot)y .- Lot ey (Mousa buil-
Allotmant of uovt..acconumx):nt',.u‘,-'u‘.lv;:ncua tte)only
Are L any proviluqus.rul:nuul . highux':ﬂm\tus(:.g
to carumonii] functionsg dapat g, Ly high - POLLT,ote)
Qngurad for dgrant og bonof e unlor toe agp Scheny,,

Flnancia) Upgradat Lon under iy, Schuin, shall‘bc'giVun to

Xt higner grada in accordance with )y uXisting hoirarchy

n‘nva7grado/catog3ry Of pouts witiioue Creatdin; pow POsts for the
] c .

11)  The financial,upgradatiou aalders tho
¥ parsonal to th eMployce a4 shall havo
" eniority'position.As such, there shall L.
S upgradation for the senjioy Cciploy
‘employce in the gradc?haq got

“CP scheme shal) be pures
1S relevance to his

1O additional financial
Ceoon tin: ¢ronnd that the Junior
Nighoer Ay seale undap tho ,scp

(viti) on YRPYradatfon ypgep tho Aep Schenn:, pay an employi
'Shall be £1 34 under the Drovisjoag of Poile227 (2)(3) (i? subject
€O a miaimun financia}l benefie o 8,100/~ 35 e the Departmone
of personne] and training Officeo Momorandum NO.l/G/Q?wPGy.l dated
5~7-99, The financigy bencefqe aliowed Widaas wne aep Behemg shall
be £inaz and no PAay rfixation bene e gy shafl ACCL G At gy Lime of
regular Promotion, 1, Postlng agafinge A Lunctfi,gy POSt in the
highar grada,

JIVE bay geoqlg under the aep Schome shall b cona

an omployoee,wnilo receptdng the satld

banafyy +3hall po deviad eo havo given his Unqualifj e Wweeptanca
n on Occurrunce of vacancy subsuquunhly.IN

case he rafusas to accept tho higher post on raogular PLoiwition

Ct to norma) debarmoent fior regular
Promot {on az Prescribed ip the genceral 1nstructions in this re-
accepts thu-rcgular Promotio; thore-
: Sctcond upgradation under
the Arp Schemea only after he Comploetes the requirag oligibility
sqrvice/pcriod under tho ACP Schone 44 that higher gradu Subjoct
to tha conditlion that the

Perind g, Which hy wag debarrug Lo
fegular Promost {30 shall nop count for e nurposy,

dh.their plnccmunt in the higher Scale »f PAY under tho ACP Scliome
they are fequired t, tXercisc Optinn,jir Cny L ia orms of F.R.22
(I)(a)(l) within ono onth fro e dite oF jsgy . >f order,

5(1/’“ ,
Sr. Leputy AcCcountant G.neral (Ag]mn)
“W““**jﬁr*“:“7~?M
S oany  siferarqoy
CenﬂzaAﬁnﬂn&hﬁﬁv97ﬁbuna”
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.LnL)Lm welon and

O(Admnf alongwith 15
oples A copy of the

my please be handed over
8@ Sr,.\ccountdngs of

as shown {n the

— P . . o,

P AlO(Local).
'Iho An/contLdane Lal cull(Local).,

The 50/Estt-2 (M) soctisn alongwith

‘Budget Group of @stt-I(M) Section,

10. Office order RBook,

cancerned of

12. 100ticc Boards,

[ IS X uJ.‘J')'lL/

Shillong vidicy

- «:{‘0 _—

B /1-—24/2000—-20()1/5;, 0.

2t Wl 114-3-2001

u(.l_i N LD

Offlce Hf thu Al.G(ALL) Assam,
Haddamgaon, Beltola, Guwahatdi, 29

, Mo l)halu)-l ate,shdll ny,

nturm Lo thy Sr.0aG(awdimn) , 5hiil ). M) .

5 spare coypies.

9, The gradatinn list Group,pay fixation and survice 300K Groaup,

only.

Q \\"’{v)\ o\ ot

Lstabl i.».;hhlx.‘lll_ JEficer,.
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- S OENTRAL ADMINIS'I‘RATIVE ’PRIBUNAL .
. : - -GUWAHAT BENCH 4 -

Original Application No.01 of 2004

Date of Order : This, the 20t May, 2009

HON’BLE MR. M.R. MOHANTY, VICE-CHAIRMAN .
HON’BLE MR. N. D, DAYAL, MEMBER (ADMINISTRATIVE)

.1,  Shri Pulak Kr. Biswas
O/ o- Local Audit Officer (LAO)
AIR Force, Shinﬂng.

2, Shri Himadri Bhattacharjee
0/ - The PAO {ORS)
Assam Regjmmtal Centre

ya, Shi

3. Rehinn Kharfittai A
O/o- The PAO (ORS) ,,%g E’z JuL 2009

58 GTC
Meghalaya, Shillong- 7. s
. : £ , %Uwahatl Bemch
4. Smti Utpala Pramanik I SRS
Ofo- The PAO (ORS)
- 58 GTC
Meghalaya, Shlllbng 7

5. Mrs. Sanghamitra Das Choudhury ‘
¢ - 0Jo-TheCDA
: - Udayan Vihar, Narengi

~ Guwahati, PIN- 781 026.

H
]
!
I i

6. Mrs. Anita Das
- O/ o- The PAO
58 GTC
Megha]aya, Shiliong-

7.  Mrs. Maya Sen
” O/o- The ALAO
: Supply Depot, Silchar.

(All are workmg as Senior Audlto in their respective
Blaces shown above, under the Defence Accounts -

cpartmen
! PN Applicant‘s

’By AdVOcateS@. M Chanda, S Nath, S.N. Chakraborty and Choudhuiy)

\7

IS



i --Versus- - . -

1. - The Union of India
Represented by the Secretary
to the Government of India
Ministry of Defence
New Delhi.

2. ' The Controller General
Defence Accounts
. West Block-V -, -+
R.K. Puram -
New Delhi. -

3. The Controller of Defence Accounts
AIR Force, 107
Rajpur Road
Dehradun.

4. The Controlier of Defence Accounts
. Udayan Vihar
Narengi, Guwahati
PIN- 781 026.

The Director (Establishment) .
Dept. of Personal and Training
Govt. of India

Ministry of Personal -
Public Grievances and Pensions
New Delhi.

e Respondenis

(By Advocate: ¢ Mr. M.U. Ahmed, Addl. CGSC)

Heard MrM.Chanda, learned counsel appearing for the Applicant -
and Mr.M.UAhmed, learned Addl. Standing Counsel for the Government

of In:dla.

/
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ay 1°
The Applicants-joined. service as :Auditor by direct recruitment and x
were promoted as Senior Auditors.

2. Mr. M. Chanda, learned counsel for the Applicants, after sorrie
presentation of arguments on behalf of their case ) submitted that the

relief claimed _may be confined to the benefit of clarification underserial ——08 0

- o o ST TOTEE 5

. ) %

(xix) of the main features of the ‘Assured Career Progression Scheme | Centrai Administrative
annexed at page 29 of the O.A. which reads as under:- | /

' W 2 JUL 2008

“xix) In cases where employees have| _ uwahati Benct.

already ‘completed 24 years of regular
. second financial upgradation under the

Scheme shall be granted directly.”
3. Thé counsel for the Applicant has drawn our attention to Pal;a 45.
of the O.A;, where the date of completion of 24 years of regular. service
has been mentioned in respect of the ?(seven) Applicants. it is pointed
out that all Applicants, except the Applicant No.2, have completed 24
years of regular service before 09.08.1999 ) the date of introduction of
Assured Career Progression Scheme and as such under this clarification
they are to be given 2 ACP benefits directly without reférence to the
promotional norms. |

4.  Therefore, the Applicants 1 and 3 to 7 would be satisfied if the

Respondents are asked to consider grant of the second ACP on

éomple’tio’n of 24 years o'f service te them accordingly. In respect of
Applicant No.‘2,' it is prayed that liberty may be granted to approach the
Respbndénts by a representation for appropﬁate relief in accordance
with tive law. The learned counsel for the Respohdems submits that the
Scheme/Rules would have to be looked into in tl\ne context of the' claim

laid on behalf of the Applicants regarding applicability of the clarification

J

-

service with or without a promotion, .
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to their case ,as*projected_p){_;ﬁt_hg; ,lgameq c0u;i__sel for the Applicants. If

the Courtsv_directs,' the Respondents would consider such prayer and take

a decision in the matter within a reasonable period of time.

5.  Let, the Respondents therefore, - cop_s.lder the prayer- of the

.Applicants as noted above and:pasé-appropriate orders within a period of

three months. “Liberty is granted to 'Applicant No2 to prefer a

represer_itation within a period of one month which shall be considered

and the Applicant informed of decision taken within two months

thereafter. O.A. disposed of. No costs.

T TR SIERTT,

| Centra hdministretive Tribunal |
| 7 v 2008

\ it L
\ Guwahati Bench =

Sd/-
M.R.Mohanty
Vice-Chairman .

Sd/ -
N.D.Dayal
Member(A}

TRUECO
SRS ¢ x
Section Officer Coudh)
“entral Adminjstrative Fribun
TATGIZT eyt

Guwahati Bencn
TR Guwahati.c
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